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LEGISLATIVE ASSEMBLY~ 

Saturday, l1ti February, 1922. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. Mr • 
. President was in the Chair. . 

QUESTIONS AND ANSWERS. 

ADKINIBTRATION OP THE NORTH-WEST FRONTIER PROVINCE. 

178. ·Sir P. S. Sivaswamy Aiyert,: Will the Government be pleased to . 
state whether steps have been taken to give ~ffect to the Resolution of the 
Assembly in September la.c;t about the administration of the N<trth-West 
Frontier Province? . 

IIr. Denys .ay: Government have consulted the Government of the 
Punjab and the Chief Commissioner on the question of Jmprovements in the 
judicial system of the N orth-West Frontier Province and have also been 
examining the other questions referred to in the Resolution. Other proposals 
have, however, been before them at the same time, notably a proposal for the 
establishment of a Legislative Council for the administered districts of the 
Provinpe. They have therefore decided to appoint a Committee including non-
officia.l Members of the Legislature to consider both sets of proposals. It is 
hoped that the constitution of the Committee and its terms of reference will 
be announced shortly. 

ApPOINTllE..1frS .A.NDI QUALIPICATIONS OP MUNsIns IN THE NORTH-WEST 
FRONTIER PROVINCE. 

119. * Ir. P. L. Misra: Will Gov;rnment be pleased to &fate the ednca-
tional qualifications of the permanent and officiating \'lunsitfs serving under the 
N orth-West Frontier Province, together with their substantive appointments? 

IIr. Denys Bray: Of the nine permanent Munsitfs, one is a. B. A., one an 
!". A., six a.re Matriculates, and one has studied up to the Entrance Standard. 

Of the four offic_ng Munsiffs, one is a B. A., one a Matriculate, one a 
Matriculate who has reAd up to the F.' A., and one has passed the Middle 
School examination and read up to the Matriculation. Their permanent 

. appointm~nts ~ resp~ively T~n~lator, Divisional C.o:rrt, D.era. Ismail 
Khan; Muharnr, \JudiCIal CommiSSIOner's Court; Na.tl'i Tahslldar; and 
Reader, Divisional Conrt, Peshawar. 

LAWYERS IN THE NORTH-WEST FRONTIER PROVINCE. 

l~O. * Ir. P .. L. lIisra: (a) What is the number of lawyers practising 
in the N orth-West Frontier Province Courts ? 

(AI Has a.ny recruitment been made from the members of the Ba.r 
Judicia.l Service of the Province? 

Xr. Denys Bray: (a) 117. 

for the . 

t The Honourable Member beiog abseot, ty q\l8lltion was put by Mr. J. P. CotelmgaIL 

• (2848 ) .A 



2344 LEGISLATIVE ASSEMBLY. [11TH FEB. 1922. 

(6) Yes. At pTeSent six officers are in the Judicial Service who were 
recruited from the 'Bar. 

MILITARY EXPENDITURE ON UNREST DURUTG THE CURRENT FINANCIAL YEAR. 

181. ! IIr. K. G. Bagde : Will the Government be pleased to state the 
amount of extra military expenditure necessitat.ed up to now during the current 
financial year to meet the present state of unrest in the country ? 

Sir Godfrey Fell: It is regretted that the information asked for is not 
available, as no separate recom has been kept of any extl"a military expenditure 
that may have been incurred during the current financial year in connection 
with the calling out of troops to deal with minor disturbances. As regards the 
expenditure incurred in connection with the Malabar rebellion, the attention 
of the Honourable Member is invited to the reply given on the 16th January 
la.rl by the Honourable Sir Willia.m Vincent to part (el of starred Question 
No. 76. 

INDIANS IN THE INDIAN EDUCATIONAL SERVICE. 

\ 182. * Haji Wajih-ud-din: (a) Will the Government be pleased to state 
the total number of Indians in the Indian Educational Service on the 31st 
December,1921, showing Moslims, Hindus, Sikhs and Indian Christians,. 
respectively ? 

(6) Also the procedure usually followed in recrUiting Indians to the 
Indian Educational Service ? 

IIr. H. Sharp: (/I) There were 118 Indians in the Indian Educational 
Service on the 31st December, 1921. Of these, 85 were Hindus, 19 Muham-
madans, 6 Farsis, 4 Christians, 3 Sikhs and 1 Burman. 

(6) The US1l&1 procedure is that the candidate applies to the Local Govern-
ment of the province to which he belongs. Ris suitability and that of any 
other candidates is then considered by a Local Selec..-tion Committee. This 
00mmittee reports to the Local Government and the Local Government report 
to the Government of India. The Government of India, unless they see 
objection.to the recommendation of the Local Government, submit it to the 
Secretary of State, with whom rests the fin8.l power of\.ppointment. 

INDIANS IN i1lE STORES DEPARTlIENT • .. 
18S. *"lttr. K. C. Neogy: Will Government be pleased to state the 

number of appointments that have been created up till now in the Stores 
Department, which carry an initial salary of Rs. 500 and _ above per month,. 
and how many of them have been given to Indians? 

IIr. A. C. Chatterjee: The creation of the Indian Stores Department 
has not yet proceeded very far. The position is that with the sanction of the 
Sea·etary of State the Government of India have created three tem~rary 

.. posts. They have appointed a. Chief Contr.olle! of Store~, whose duty it is t& 
advise the Government of Indm on the mam lmes of policy to be adopted and 
to work out a scheme of organisation. They have also appointed a Chief 
Inspector and a Director of Purchases and Intelligence to organise the 

• 
• 
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Department on the inllpection and purchasing sides respectively. rrhe only 
purchasing branch actually in existence is· that of textiles which was transfer-
red as a going concern from the Centroller of Surplus Stores. The Director 
of Purchases and Intelligence is in charge of this branch and is assisted by a 
fourth officer, who holds an msting appointment under the Government of 
India and who has been transferred for purposes of administmtive convenience 
to work under the Chief Controller of Stores. None of the above officers are 
Indians. . 

MOPLAll O LA~O  OF MALABAR. 

18j,. * Ir. Iahmood Schamnad Sahib Bahadur: Will the Government 
be pleased to state the respective Moplah population of South Kanara, North 
Malabar, South Malabar and also of the two disturbed taluqs of Ernad and 
Walwanad. in South Malabar? 

Ir. H. Sharp: The figures of the Moplah popula#on required by the 
Honourable Member are as follows I 

South Kanara 

North Malabar 

South Malabar 

Emad taluk 

Wal wanad taluk 

LOYALTY OF EDUCATED MOPLAHs. 

130,662 

.~ ,  

706,160 

236,873 

131,4.96 

185. * Ir. Iahmood Schamnad Sahib Bahadur: (a) Are the Govern-
ment aware that the Moplah disturbances have affected. only the ignorant 
Moplahs of Eroad and Walwa.nad Taluqs, whereas the Mopla.hs of South 
Kana.ra, North Malabar Districts and the remaining taluqs of South Malabar 
are very loyal and ready to help the Go\reroment in every wa.y possible in 
order to maintain peace? 

(6) Are the Government aware that Khan Bahadur Chekutty, an influen-
tial Moplah of Ernad, who was killed by the rioters, was a staunch supporter 
of the Government and the leading Moplahs of Ernad and Walwanad Taluqs 
are still co-operating with the Government.in restoring order? 

The Honourable Sir William Vincent: (a) The statements made in 
the question a.re not correct. The Collector reports that North Malabar and 
the other taluqs of the south cannot be described as loyal and ready to help. 
Part of the Ponnani taluq is in an active sta.te of rebellion and until quite 
recently there were a large number of dacoities and many liquor shops were 
burnt. These outrages were perpetrated in the name of the Khilafat. In 
Calicut taluq there were many dacoities and some murders, and some 
notorious leaders were arrested in this taluq. The Collector reporta that he 
has had no assistance from any Mappilla except in a very few instances in 
the apprehension of rebel fugitives in Calicut and the nortbern ta.luqs. With 
very lew exceptions, the Mappilla. population is in sympathy with the rebels. 

(6) The part of Ponnani taluq that lies north of the Ponnani river is as 
much affected by the rebellion as Eroad taluq. The middle part of 
Ponnani taluq has also been much disturbed. In the so ~ em part of the 

• '. A! 
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taluq conditions are not so bad. In a few ansa~ in the south-east o~ t~e 
CaJicut ta.l.uq, there have been a number-of ~Olties. The rest of the district 
is passive. 

(el The gentlemen named and a few others have certainly done what they 
could to help Government and they as well as loyal l\fappilla. gentlemen of 
Calicut are generally regarded 80S Kallirs on account of their attitude towards 
the rebellion, a fa,(;t which shows that the general sympathy of the Ma.ppilla.s 
is with the rebellion. 

(d) Government do not consider that the communiques issued by them 
are ca.lcnla.ted 10 create the impression suggested, but, as explained above, near-
ly the whole Mappilla. community is or was till recently in sympathy with the 
rebels. 

CONSTRUCTION OF MANGALORE-ARSIKERE LINE IN MALABAR. 

186. * Mr. Mahmood Schamnad Sahib Bahadur: (a) Is it a fact that 
there is only one ra.ilway line entering Malabar from the East and in conse-
~ence of its being damaged by the rioters during the recent disturbances 
military aid co~ot be sent to Malabar for some days? 

(6) If so, do the Government propose to construct the long proposed 
Mangalore-Arsikere line at an early date? 

Colonel W. D. Waghom: (a) The reply is in the affirmative. During 
the recent riots all tmffic ' hy rail' had to be suspended for some days. . 

(6) The reply is in the negative. The ppsition of the Mangalore-Arsikere 
Railway project is as stated in the answer given to the Honourable Member 
in the Legislative Assembly on 5th March, 192}. 

ALLEGED ATROCITIES BY" THE POLICE IN MALABAR. 

187. * Mr. Mahmood Schamnad Sahib Bahadur: Is it a fact that the 
Reserve Police in the MlIrtial Law area. in Malabar have been committing 
various atrocities and outragmg the modesty of Moplah women ? 

The Honourable Sir William Vincent: The suggestion in the question 
is entirery untrue. The Collector reports that the Honourable Member in an 
interview with him suggested a similar unwarrantable allegation against the 
Indian troops. The Collector asked the Honourable Member whence he got 
his information, but the Honourable Member was unable to say. He then 
made no charges against the Police and I regret that he should have made 
such cha:ges in the present ~estion. The local authorities have not any 
information of outrages of the klDd suggested. On the other hand, they report 
that they have seen with their own eyes many victims of Mopla.h cruelty, e.g •• 
children suffering from cuts on the head and  from concussion, and in one 
case a Hindu woman whose chin had been cloven to the tongue. I may say 
that I myself also sawthis unfortunate Nair woman. 

• 
SURROUNDING OF TIRURANGADI Mo~ E. 

188. * .r. Mahmood Schamnad Sahib Bahadur: (a) Is it true t a.~ 
Tirura.ngadi Mosque' which is in the centre of Ernad Ta.luq was 8urrounded 

Ii> 

• 



\ 

• QUESTIONS AND ANSWBBB • 2841 

by the Police and military early in the morning between 5 and 10 A ••• 
on the ~ot  of August ? 

~  Is it true that the military fired on the same day without warning on 
t.he mob, some of whom were sitting in compliance with an order, without 
suspecting in the least what was going to happen ? 

The Honourable Sir William Vincent: (a) There are three mOFques 
in Tirurangadi; only: one of these was visited by the police on the morning 
of the 20th August. It Was not surrounded at any time. Houses were 
searched in its vicinity and the mosque itself was searched for arms by 
Mapilla police officers, who respected its sacred character. 

(6) The suggestion that the troops fired on the mob, when some of the m,lb 
were sitting, in compliance with an ordeI·, is altogether untrue. The form 
taken by this atrocious rumour when first started was that orders were given 
by Mr. Thomas, the Collector, and Mr. Hitchcock of the Indian Police. 
The rumour was started when it was believed that these two officers were 
dead and would be unable to deny it. It was first alle ~t at the firing 
without warning took place at the court house and later, when it was known 
that the two officers in question were still alive, the scene was changed and 
the.lie was fathered on two officers who were actually killed. 

INSECURITY OP INDIAN PILGRIHS TO HED1.Az. 

189. * Xr. Xahmood Schamnad Sahib Bahadur: Is it a fact that 
Indian pilgrims to Hedjaz were looted and murdered on their way to Medina 
during the last pilgrim season ? 

Xr. H. Sharp: Reports have been received that a number of pilgrims 
to Medina were looted and killed by Bedouins during the pilgrimage of-1921. 
Indian pilgrims were not specially molested and there is no specific report to 
hand of any Indian pilgrims being killed. 

UN STARRED QUESTIONS AND ANSWERS. 

SSA~S Acr rO  AHONG POSTAL OPFICI.ALS IN BURHA OWING TO HIGH COS'r 
OP LIVING.' 

206. Xr. B. H. Jatkar: (a) Will the Government be pleased to state 
whether a telegram issued by the President, All-India Burma Postmasters) 
Association, addressed to His Excellenc_ the Viceroy in the month of 
November, 1921, was received ? 

~  :u the answer to (a) above be in the affirmative, has the attention of the 
Government been drawn to the statement maOO therein that extreme dis-
satisfaction prevails among officials in all ranks of the Post Office owing to 
abnormal increase of cost of living, and, if so, what action the Government 
prop3ses to take to a.lla.y the dissatisfaction alluded to ? 

Colonel Sir S. D' A. Crookshank: (a ) Yes. 
(6) Dissatisfaction owing to the increase in the cOst of living is not 

confined to the officials of the Post pffice and Government ,are not aware· 
of any speciaJ. grounds for dissatisfaction among this class of its employees, 

• 
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whose pay has been recently revised on the lines recommended by a· om~ 
mittee. The question of effecting some improvement in the grading of 
gazetted Postmasters is under consideration. 

Ct:RTAlLlIENT OP RESERVE STAl!'P POR l'oSTAL E A ~ME T. 

257. Ir. B. H. J atkar: Will the Government be pleased to state the 
reasons which lead the Government to curtail the creation of a reserve staff for 
. the Postal Department from 20 per cent., as recommended by the Postal 
Committee of 1920, to 17 per cent. as ultimately sanctioned by the 
Government? 

Colonel Sir S. D' A. Crookshank: The leave reserve sanctioned in the 
case of telegraphists in the Traffic Branch was 17 per cent. of the total work-ing 
strength of the establishment, and, in the absence of evidence clearly demonstrat-
ing that a,similar reserve would not suffice to meet requirements in the case 
of the clerical es"tablishments in Post 0 ffices and the Railway Mail Service, 
Government were not prepared to provide a stronger leave reserve for these 
establishments. 

TELEGRAPHISTS TRANSFERRED PROll LOCAL TO .~E AL SCALE. 

258. Ir. B. H. Jatkar: Will the Government be plea<ed to state the 
number of Telegraphists in the Telegraph Department transferred from the 
local scale to general scale with effect from the 1st May, 1921, showing 
separately the number of (a) ~n s, ~  Muhammadans, and (e) other 
nationalities, and percentage of Hmdus and Muhammadans to Telegraphists 
under (e). ? 

Colonel Sir S. D'A. Crookshank: The following statement gives the 
particulars asked for: 

Total number of I.ocml Service Percentage of Hindus and 
Telegraphiete transferred to Hindus. Mnhamma- Other Muhammadans ou the 
General Service since May, dans. religious, total number trlloJll\ferred 
1921. since May, 1921. 

., 

I 
I 

3M I 276 22 96 75'63 

• 
DIBSATISlI'ACTlON OP POSTAL CLERICAL STAFF IN BURMA WITH REVISED SCALES 

OJ!' PAY. 

259. IIr. B. H. Jatkar: (a) Will the Government be pleased to state 
whether it has received a copy of memorial submitted in December last ~ the 
Post Office and Railway Mail Service Clerical Staff of the Burma Postal 
Circle addressed to His E ~ellency the Victlroy and Governor General of 
India, pointing out that the introduction of time scales of pay in the Burma 
Circle benefited the clerical staff very little? 

(6) If the aDBWel' to (a) a.bove be ill the affirma~ive, will the Government 
be pleased to state wha.t action it proposes to taj.e in the matter? 



UNSTAlUlED QUBSTlONS AND ANSWERS. !34t 

(e) Is it a fact that 163 out of 285 clerks in the Rangoon Genera.l Post 
Office and its Town Sub-offices were adversely aitected by the revision and. 
they will not be able to get any increase in pay for some years to come ? 
(d) Is it a fact that the· clerks in Rangoon General Post Office and it. 

Town Sub-offices, by the introduction of the time scales of pay, got in an 
average, an increase of 2'8 per head while the clerks in Head Offices in other 
Circles got nearly an increase of SO per head. 1£ so, how the Got'ern}Dent 
proposes to mete out equal treatment to clerks in the Rangoon Town ? 

Colonel Sir S. D'A. Crookshank: (a) and (lJ). A copy of the memorial 
in question has been received. The Postma.ster-Genera.l, Burma, has been 
asked to submit his recommendations. 

(e) The numher of men in the Rangoon Genera.l Post Office and .its Town 
Sub-offices adversely aitected was 61, not 163. They were protected from 
loss by t ~ grant of personal allowances. Out of these, 4 are women 
clerks whose case has been met by the introduction of special· rates of paYi 
42 have since earned increments which have absorbed their personal allowances; 
the remaining 15 cases are under consideration. 

(d) The information has been called for. 

BETTER LEAVE RULES POR POSTAL DBPARTJIElfr. 

260. Mr. B. H. Jatkafl': (a) Will the Government be pleased to state 
how many days' casual leave during a year is allowed to the clerical stait of 
the Civil Departments and how much casual leave an official is entitled to 
enjoy at a stretch ? 

(lJ) How many\days' casual leave during a year is admissible for the stait 
of Post Office and Railway Mail Service ~ 

(c) 1£ the number of days of casual leave is the same in Postal Department 
as in other Civil Departments, what  additional concession the Government 
pr0P!'ses to give to postal employees to recoup the deficiency of gazetted 
, holidays denied to Postal Department? . 

Colonel Sir S. D'A. Crookshank: (a) Casual leave is not recognised. 
as leave earned a.nd is not suhject to, any rule, the amount granted being 
left to the discretion of the officers authorised to sanction it. The amounts 
of casual leal'e admissible during a year and at one time vary in the various 
offices of the Government of India and of the Looa.l Governments and 
ordinarily does not exceed 11> days in any twelve month. 

(6) 20 days. 

(c) The casual leave allowed in the Post Office is intended to compensate 
the staff for the loss of some gazetted holidays. No further concession is 
contempl!"ted. 

UNIPOR)( INCREASE IN RATES OP PAY POR ALL ACCOUNTS ESTABLISHJ(ENTS • 

• 
261. Mr. K. C. Beogy: (a) Will Government be pleased to state why 

the percentage increases of sa.la.ry which were allowed to be drawn by the 
.establishments of Civil Accounts Oflic~s from the 1st April, 1920, was not 
aJIowed in the case of the Auditor General's office, Assistant Accounts Officers 
and the clerical establishments in the dffices of the AccountantS General; Posts 
.and ~ele rap s and Ra.ilways? 
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(6) Is it a fact (1) that the increases of pay which were sanctioned were-
granted on account of increase in the cost of living, (2) that the maximum.. 
pay of the Subordinate Accounts establishments remained the same before 
and after the introduction of the time scale rates of pay, (8) that increases 
amounting to lrd, ith, lth over their former rates of pay were allowed to 
all officers of the Genera.! List and the maximum drawn by these officers hav&-
in consequence been increase ~ and (4) that increases of pay were granted to-
all other services without reference to the maxima previously existing? 

(e) If so, will Government be pleased to reconsider their decision and, 
grant the increase uniformly in all cases irrespective of the maxima? 

The Honourable Sir Ialcolm Hailey: (a) The system of percentage 
increase of sa.1a.ry was ad<'pted .only in ce~in classes of establishments in 
which tha.miuimum and maximum remained the same as before the revision 
or were improved only slightly. while the position was not redressed by the-
grant of any special system of increments. The offices named were not, 
brought under this system as the improvement of pay was considered to be-
adequate. 

(0) The facts are as stated in the first three cases. As regards the fourth 
point, if the Honourable Member means that in all other services the previous 
maximum pay was increased at the revision, then the answer is that this was 
generally the case, though in some cases the pay of the highest posts has 
remained. unchanged.. ' 

(£) 'Government do not at present propose to r:consider their -decision OIl 
tJie question of increases at revision. 

W AB ALLOWANCES FOR IKPERIAL' ESTABLISHKENTS IN DELHI AND THE 
PUN1AB. 

262. 14r. K. C. Neogy: (a) Is it a fact tltat war allowances sanctioned 
by the Local Government of the Punjab and the Chief Commissioner, Delhl 
Province,1or the provincial establishments under them on account of increase-
in the cost of living were not allowed to be drawn by the Imperial establish-, 
ments serving within the geographical limits of those provinces? Is it a 
fact that no such restriction was placed in respect of Imperial establishments 
serving in other provinces where similar war allowances were sanctioned for 
"Provincial establishments? 

(0) If so, what are the reasons for this distinction? 

(e) Will Government be pleased to consider the desirability of permitting-
men on the Imperial estaLlishmen!;s in the Punjab and in the Delhi Province • 
to draw the allowances up to the date from which the revised rates of pa; 
of the establishments on time scale took effect ? 

-The Honourable Sir Malcolm Hailey: The matter is under investiga.-
tion, and an answer will be sent to the Honourable Member when complete 
iuformation has been obtained. 

INCREASE IN RATl!l8 OF PAY FOR ACCOUNTS ESTABLISHKBNT. ' 

263. Ir. K. C. Neogy: Have Government received any memoriar 
from members of the establishment 04 any account and audit offices praying, 

• 
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for an increase in their rates of pay? If so, what action do Government 
propose to "fake in the matter? 

_ The -Honourable Sir Ialcolm Hailey: The memorials have been 
Jeceived and Government are considering the question of a.ffording some-
relief. -

GRIEVANCES Oli' MENIAL ESTABLISHMENT IN GoVERNMENT Oli' INDIA SECRE-

TARIAT. 

264. Ir. X. C. Neogy: (a) a~ Government received memorials in 
December, 1921, and January, 1922, from the Jemadars, Dafadars and Peons 
employed in the different Departments of the Government of India, praying 
for a revision of their salaries, for being granted house-rent aJlowances, and 
for a revision of their privilege leave and pension rules ? 

(6) If so, will Government be pleased to statewhat action is proposed to-
be taken thereon ? 

The Honourable Sir William Vincent: (a) The answer is in the. 
affirmative. 

(6) The memorials are under consideration. 

GOVERNOR GENERAL'S ASSENT TO THE BENARES HINDU 
UNIVERSITY (AMENDMENT) BILL. 

Mr. President: I have to announce to the Assembly that His Excel-
lency the Governor General has been pleased to give his assent to the Benares 
Hindu University (Amendment) Bill passed by the Assembly and the Cooncil 
of State. ,-' .. 
RESOLUTION BE: INDUNISATION OF TilE SERVICES. 

IIr. Jamnadas Dwarkadas (Bombay City: Non-Muhammadan 
Urban) : Sir, I rise'to move the Resolution that stands on the agenda in my 
Dame. It runs thus: 

• Thi. Assembly recommends to the Governor General in Council that, having regard 
to the Declaration of August, 1917, he be pleased to an"ange that, in future, the recruitment 
for all thto All-India Services, excepting those of a technical chamcter, shall be mlAde, as far 
as possible, in India, and also to take steps to provide in India snch educational facilities 
a8 would enable Indians to enter t;b,ese technical Services in larger numbers than is at present 
poslibie.' 

I think, Sir, it is hardly necessary for me to deal with this Resolution at-
length over a.gain, in view of the fact that in Simla, when I had the honour 
of moving this Resolution, I dealt fully with the matter. However, I think, 
in order to refresh the memory of my Honourable colleagues, it will not be out 
of place for me to deal as briefly as I can with, especially, the principle-
urlaerlying my Resolution:- . . 

Sir, after I had the honour of moving that .ltesolutioD in Simla, I read in 
one or two papers, to whose views I attach considerable importance, that my 
ReSolution. was being interpreted by a certain section of those who belong to 
the Services and by a good many syn.pa.thisel"B to mean that I wanted to exclude, 
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-the British element from the Services in future. I want to assert here, Sir, 
-emphatically that nothing is further from my mind than that my Resolution 
-should be interpreted to mean that it is my desire that the British element should 
be totaJlyexcluded from the Services. I want to emphasise this fact particularly, 
that it is impossible for me to associate myself with anything that is based 
on considerations of race; and it is not with a view to exclude the British 
element that I have ventured to move this Resolution, but it is with a view to 
try and remove the har that at preseht obtains against Indians that I have 
thought it proper "to move the Assembly in the matter. 

Sir, I also want to make it clear that, if this Resolution is accepted by the 
House and is given effect to by the Government, it does not mean that every 
European official in this country will have to resign. Eve~ if this Resolution 
is given effedi to by the Government, it will take a long number of years be-
fore the Services are thoroughly Indianised. 

Sir, this question of the Indianisation of the Services was ~ne into long 
_ago by a Royal Commission which was appointed for the purpose, but I am 
sure the House will agree with me that, even when the recommendations 
were made by the majority of the members of that ommi~sion, they caused 
-a good deal of disappointment throughout the country. That was long ago, 
in the year 1915. It would be idle to deny that India. has made a wonder-
fully ~pi  progress since then, and the point of view held on that occasion 
by the members of the Commission needs considerable revision, and the whole 
fundamental attitude needs to be changed. Even then, an Indian member of 
the Commission, Sir Abdur Rahim, pointed out very clearly the difference that 
'eXisted in the respective points of view held by the majority of the members 
of the Commission and the minority. He said: 
• The points of view from which the ma.jJ.:tyof the Commissioners and myself have 

approached the question of employment Iff Indians are substantially different. The question 
they have asked themselves is, what are the meaus to be adopted for extending the employ" 
ment of Indians P But the proper standpoint, which alone in my opinion furnishes a satis" 
factory basis to work upon, is that the importation of officials from Europe should be limited 
to eaaes of clear necessity, and the question therefore to be asked is, in which Services and 
to what exwnt should appointments be made from England. The suggestion involved in the 
majority's point of view is that special measure. are necessary for finding employment for 
Indians in the administl-ation, and that the practi~al question, therefore, is how 
many' or how few posts are to be handed over to them. On -the otber band, the view which, 
upon a review of the 8ituation, has foreed itself on my conviction, is that if Indians have 
not established a footing in the higher ranks of administration, itlis not through their own 
fault; itis due to barriers of many sorts that have been l-aised in their way.' 

I want to point out, Sir, to the Government that this ill the view long. held 
by Indians belonging to all shades of political opinion. You will l'emember, 
Sir, that the majority of the Commission at that time asserted that;--iB view of 
the fact that the British character of the administration had to be preserved, 

" they had to make the recommendations that they made. Too much stress 
was laid, Sir, on the responsibility to the British Parliament and the British 
character of the administration, As a matter of fact, the declaration of August, 
1917, in my opinion, gives up that point of view and recognises the princiPle 
. that, in view of the fact that Self-Government is to be established, in this 
• country, it is necessary that a'lal'ger and larger number of Indians should be 
tassociated in the adm4tistl'3tion. 

Sir, I do not know if the words 'Britisa characterJ mean necessanly that 
~en should be imported from Great Britain, My.interpretation of the words 
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. , the preservation of the British character of administration J is that the 
·spirit of the administration should remain the same and· should be based on 
-those principles of justice, honour, freedom and rule in accordance 
with the Will of the majority, that have been identified with British rule. 
It would be idle to assert that, in the course of the administration, even 
.Britishers have always stuck to those principles which are identified with 
British rule j and, whenever there has been 8. deviation from these principles, 
.it has often been criticised and severely condemned by the ablest men in India, 
(lhiefly by the late Dadabhai Naoroji, who called it the un-British character of 
British rule. It is evident, therefore, Sir, that the British character of the 
administration does not necessarily imply that it can be maintained only by 
men who come from Great Britain. What is necessary is the preservation of 
the spirit, by whatever agency the administration is carried on, and it does 
.not necessarily mean tha.t men should be imported from Great Britain. 
However, as I pointed out, the whole point of view is nolY' different, 
:and the Secretary of State himself in the declaration of August 20, 
1917, recognises the need of associating a larger and larger number of 
Indians in the administration. In that declaration he has clearly stated that 
the goal of the British policy is to confer Self-Government on India. Now, 
it will be admitted that the establishment of Self-Government in India and 
the organisation of the Services extensively recruited outside the country as a 
permanent arrangement, are ideals which are both inconRstent and irreconcil-
.able. You cannot have Self-Government in India, and in the same breath 
have the whole administration run by men who are recruited outside the coun-
try. It has often been pointed out by various critics in Injia, that, while it 
is claimed that every day· we are making a fast approach to responsible 
government. the real facts are that the whole administration is practi-
cally run by Civilians who come,from Great Britain. There is a good 
deal of truth in that and that is &ne of the reasons why, I believe, dis-
.content prevails in tLis country. Objection is urged to the wholesa.le 
recruitment of Indians in India on the ground that the.educated-classes, 
who would take advantage of the Services, do not enjoy the confidence of the 
masses of the country. I venture to submit that there is absolutely .po force 
in that objection. On the other hand, I believe that the discontent of the 
educated classes, which has always in the history of every country in 
the world been at the bottom of all revolutiOnary movements, will disappear 
if the doors of these higher posts, which are at present closed ~ooa.inst them, 
.are thrown open to the children of the soil. It is a legitimate claim of the 
people of this country that the affairs of the country should be administered 
by the children of the soil and if that claim is denied at a time when India 
is admittedly IDIIoking rapid strides towards responsible Government, I believe 
that policy will go a great way towards feeding the revolutionary movement 
which we see around us. Look at the advantage, Sir, of admitting Indians 
in large nurnbers to the administration of the country. They will go amongst 
the masses of the people j they will identify t emselv~s with the ~asses 
of. the people; they will live the life that the masses understand j they will 
naturally, because they are well acquainted with the language of the masses, 
sympathise with and win the affection of the masses and so eliminate th8.t 
ignorance of the masses which is exploited by agitators for the purpose of 
carrying out their revolutionary ideas. I slibmit, Sir, that, instead of being 
a duger to the community, the ass~.iat.ion of a large number of educated 
Indiana in the Services "ill remove a great difficulty which lies in the way of , 
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progress in India. Sir, I pointed out in Simla how we were situated at the 
present moment. In reply to a question put by Mr. 10shi, the Honourable the 
Home Member laid a statement on the table giving the percentage of Indians 
in each of the various Departments and the proportion in which Indians 
are being recruited for them. In that statement I find 13 per cent. Indians 
in the Indian CiVl1 Service, 5 per cent. in the Police, 14 per cent. in the 
Forest, nearly 26 per cent. in the ~aric lt ral Service, 38 per cent. in the 
Indian Educational Service, 38 per cent. in the Engineering Service, 11 per 
cent. in the Medical and 23 per cent. in the Customs. Turning now to the 
maximum percentage of posts intended to be given to Indians, I find that _ 
the policy of the Government of India. is Dot to give more than 48 per cent. 
in the Civil Service and 50 per cent. in some of the other Services. In the 
case of the CiTil Service, the rate of recruitment for Indians is 34l per cent. 
of the total number of vacancies and will rise to 48 per cent. in the course of 
the next 9 years. In the case of the other Services, the position is even less 
satisfactory. For instance, in the Police, no definite ratio is laid down for the 
filling up of fresh vacancies, and it is impossible to say, according to 
the Government statement, when the maximum percentage of 33 will 
be reached from the extraordinarily low tigure of 5 per cent. now obtain-
ing. In the case of the various Services in the year 1920, only four 
Indians, we find, have been offered appointments as against 25 appoint-
ments made in England. I do not want to weary the House with elaborate 
statistics, but I think a reference to the Indian Educationa.l Service will not 
be out of place. I regard the recruitment to the Indian Educational Service 
a.s more important to the future of this country than to any other branch of 
the administration. Well, what do I find? The Home Member says, 50 per 
cent. of the entire recruitment is to be Indian, exclusive of Indians promoted 
from the provincial to the higher service. But the door is shut on Indians at 
50 per cent. of the total strength of 'the Services. Is this a. state of affairs 
that anyone, however modest his aspirations; can view with equanimity? 
I cannot say on what principle the percentages of recruitment for the various 
Servil'es have been fixed. A perusal of the percentage that obtains now in all 
the Services -will convince anyone that the present recruitment is absolutely 
inadequate and absolutely inconsistent with the progress that India is making 
and has made towards responsible government. 
But, Sir, the most important of all the grounds on which I urge the 

principle of the Indianisation of the Services if based on the cost of adminis-
tration. It is not necessary for me to point out to this House how public 
opinion demands that tLe cost of administration which is very heavy, too 
heavy for a poor country like India to bear, should undergo a wholesale reduc-
tion. A perusal of the proceedings.of the provincial Legislative Councils will 
convince any Member that in almost every province it has been demanded 
that the Ministers' salaries should be reduced. I would not wonder if, in the 
course of a few months, this demand for wholesale reduction should crystallise 
itself into a demand for reduction in the salaries of officers; and that I believe 
would be a legitimate demand. When Indian public opinion demands ~e

SIIle reduction in t ~ expenditure, we have insistently a demand made by the 
Services that their salaries are inadequate and that further promotion should 
be given to them. I do not wish to.dispute the legitimacy or otherwise of 
the claims of the Services; but I do submit, Sir, that, o~ever le itima.t~ 

theiJ:... demand for increase· may be, this duuntry is not in a position, not only 
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to give an increase but to spend even as much on the Services as it is at 
present spending. The question of reducing the cost of administration is a 
question which is most important and, if I urge the Indianisation of the 
Services, it is mainly on this ground tha.t the Indianisation of the Services 
will make it possible for us to make the Services, and therelore the ad-
lDinistration, cheaper. 
There is one more ground on which I urge the Indianisation of the 

Services. Men who come from England remain here for a number of 
ye Irs, serve this country-if I may say so-faithfully, do hard work, 
and, at the end of their career, instead of giving the benefit of their 
ripe experience to this country, they go away to England. That, Sir, is a drain 
of experience from this country which ought not to be allowed to continue. 
The experience of men who have been in tqe Services for a number of years 
would be undoubtedly valuable to the country, and, if the policy of Indianisa-
tion was adopted, I believe this country would continue to have the benefit of 
the experience of such men. 

There is one more ground on which I urge the Indfanisation of the 
Services. The money that in the shape of salary and especially of pensions is 
at present being paid to those who are employed in the Services goes 
largely to their countries to be spent there. That also, Sir, constitutes 
a constant drain on this country. If the principle of Indianisation 
was recognised, the money earned by these men would remain in the 
country and would thus be saved to the country itself. Sir, even after 
the report of the Public Services Commission was submitted by the 
majority, Lord Islington, who presided over that Commission, speaking on 
Indian problems in England, clearly stated that he refused to prophesy what, 
in view of self-governing institutions in India, the composition of these 
Services may be or ought to be in the conrse of two or three generations. 
There is no doubt that, since that report was written and during the period 
-of the War, India has made considerllble progress. It is necessary, in the 
interests of the country, for the purpose of reducing the cost of  administra-
tion, for the purpose of removing the discontent among the educated classes, 
for the purpose of winning over the sympathy and afiectiQn of the ma..'!Se&, 
thai this' principle of Indianisation should be recognised. I venture to 
bolbmit, Sir, that an action like this at an appropriate moment by the Govern-
ment would strengthen the ties between Great Britain  and India. It would 
lay solid foundations for the Self-Government of this .country, which the goal. 
not only of every Indian but the recognised goal of the British Government. 
I submit, Sir, that the time has come when a lar ~ and larger number of 
Indians should be associated in the administration of the country, and for 
that the principle of . complete Indianisation of recruiting for all the All-
India Services in India, should be recognised by the Government. I 
have provided in my Resolution that, for technical Services, men may be 
brought from other countries; but, Sir, I want to emphasise this fact for 
which also I have providl>d in my Resolution-that facilities should be 
provided in this country for preparing men for. those technical Services. I 
do not want to dilate on that point, but, to give one instance to the House, 
we have Way in Delhi itself experts who are engaged in building New Delhi 
.at a heavy cost to the country. il~ it is useleS!l, at this moment, for us to 
.diseuss the merits of the step that was taken, it is open to us to say that, if 
India is incurring this expenditure, it is but just and fair that Indians should. 
:be given the advantage of the pl e ,,~ce of experts in this country, and that 



2356 LEGISLATIVE ASSEMBLY. 

-[Mr. Jamnadas Dwarkadas.] 

, 
[11TH FEB. 1922;. 

ample opportunity should be provided to Indians to specialise themselves in. 
that Department under the able guidance of experts who have been specially 
engaged to complete the operations at New Delhi. 
But this' is only an instance. This. principle can be extended to all 

Departments which require the help of technical experts. If this is one~ 

I have no doubt that, in the course of a few years, we shall have institutions' 
in India. which will provide sufficient facilities to Indians for technical 
education, and we shall not have to draw on other countries for experts also. 
I believe, Sir, that I have made out a case for the Indianisation of .the 
Services and, before I cooolude my remarks, I want once more toosay, not 
merely in the shape of empty words, but what I feel is the feeling of all 
sensible Indians in this country, that we owe a debt of gratitude to the Indian 
Civil Service, that it is they who have made it possible for a democratic system 
of government to come into existence, that whatever their faults-and at 
present when they are coming in for a good deal of criticism I consider it 
our duty to pay a warm tribute to them -whatever their faults, it is to them 
that we owe a niodel system of efficiency in the administration of this 
country. I do not want to be ungrateful to them at all when I venture 
to bring this Resolution before this House. At the same time, the object 
with which I bring this Resolutimi is-not to exclude them, but to provide for 
the removal of barriers that stand to-da.y against my own countrymen. The· 
object of the Resolution is not to give any special advantage to any community 
but to throw open the doors equa.lly for all commuuities; and, while I am 
entirely free from the considerations of race when I bring forward this. 
Resolution, I should like to be permitted, Sir, to make an appeal to those 
who have given notices of amendments to the effect that communal interests 
should be safeguarded in dealing with this Resolution. Let us neither bring 
the racial question in the forefront nor the question of different communities. 
It cannot do good to India. on. the whole. Provided the doors are thrown 
open to all communities, irrespective o'f their caste or creed, I am sure that· 
the da.y will come when, without our providing fo..: the safeguarding of the 
interests of the communities, posts will go to members of all communities 
provided they haw the merit to deserve them. I have no doubt that 
every community in India to-da.y can produce men who are fit to take their 
p1a.ce in the highest Services. It is useless, it seems to me, it can serve no 
useful purpose, to bring in amendments which would specially provide for' 
safeguarding communal interests. ~t the same time, a proposal like that, 
in my humble opinion, is likely to do harm to the cause that we all have at 
heart. With these words, Sir, I hope that the Government will accept the 
Resolution and that the House will accord their support to it. 

Mr. W. I. Hussanally (Sind : Muhammada.n Rural) : Sir, I heartily 
support the Resolution brought forward by my Honourable friend, Mr. 
Jamnada.s Dwarkada.s. The reasons, I believe, a.Te as appaorent as can be. 
Indianisation of the Services is a. prelude to a furtheT instalment of reforms 
and the authors of the Montagu-Chelmsford Report held the same view when 
they said : L' 

• Ifresponrible Government is to be esta li~ e  in India. there will be It far greater need 
than is even dreamt of at present for persons til take part in public affairs in the Legislatift 
Assemblies and elsewhere; and for this reason, the more Indians we can employ in the Public 
Benicea the better. MoreoTer. it would lessen the burden of Imperial re8ponsibilities if • 

.. 
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body of capable Indian administrators could be produced: we regard it as' necessary. there-, 
fore, that recruitment of a largely increased proportion of IndianB .hould be begun at once.' 

Further, in the words of the father of the Indian Na.tional Congress, tlie· 
late lamented Dadabhai Naoroji,-India, being the poorest; country, has to 
maintain at present the costliest administration in the world. But, Sir, ~. 
long as India was not sufficiently educated to meet her demand for executive 
and administrative officers, there was no controversy in regard to the recruit-
ment of her officers from abroad j but I venture to submit that, with the 
advent of the twentieth century, things in India. have greatly changed. 
Government have, I believe, for some years past found amongst the sons or 
the soil not a few but many capable administrators of the highest rank possi-
tble. It would be odious to mention names, but I cannot resist the temptation 
of mentioning the name of Lord Sinha, "hose name will glorify the pages. 
of history as one of the best administrators of the western or eastern coun-
tries. I cannot resist mentioning, further, that there have been not a few 
bJlt many Ali Imams and Boses, Shafis and Banerjeas, Saprus a.nd 
Sarmas, Dutts and Guptas, Nairs and Ayars, who can very well be com-
pared with any of the best administrators of other countries. There are· 
several Universities in India. producing distinguished scholars and graduates 
every year in every branch of study and knowledge, and it should not be 
difficult for the Government to find capable men for all the branches of' 
the Imperial Service. 

Sir, I believe the Indianisation of the Services does not only require· 
direct recruitment in India for the Imperial Services, but also requires that 
the best men of the Prol''inciaJ. Services should also be promoted to the Im-, 
perial Services in larger numbers than has hitherto been done. I cannot deny 
the fad; that a few of my countrymen have been taken into the various 
branches of the Public Services in the past, though grudgingly and sparingly, 
yet the fact remains that by far the greater majority of these gentlemen 
are debarred from attaining responsible administrative and executive· 
positions for which they are pronounced> unfit without being tried. I will 
quote only'one instance in support of what I say. It will \e remembered by 
my ono ra ~e .colleagues tha:t, in the first S~ssion of this Assembly last ~ear, 
I had the prlVllege of mOVIng a Resolution that a larger number of listed; 
,.,ppointments be thrown open to ca.pable men of the Provincial Service, a.na,. 
though that Resolution was stoutly opposed by the Government and the Home., 
Secretary sa.id : -
• The Provincial Service is recruited to fill the minor Chal'geB in the oivil administration._ 
It is perfectly true that ~em er~ of the Indian ~, l Service are during the earlier years 
of their sel vic~ employed In appolDtments of a S ~llar character; but they are 80 employed 
only for a limited penod and for purposes of tralDlDg. On the other hand, officers of the-
Provincial Civil Service are recruited delinitely for the minor posts in the adminiBtration.' 

Yet I am glad to say that my Honourable colleagues supported the Reso-
lution, which was ultimately carried. But what do we find? In &Dswer-
to questions put by several Honourable Members of this House at the Simla 
Session, the only reply that was vouchsafed by the Government was that j;he-
JmIotter had been referred to the .provincial Governments to see if they could 
find their way to give a few more crumbs to these hungry wolves j hut, Sir, 
I b'ilg to be pardoned if I say that the Government of India have acted in that 
matter in &D entirely half-hearted manner, as is usual with them, with the 
result that we are Dot aware what action has been taken by the Local 
Government. 
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.. Sir, may I say that there is a. very considerable amount of discontent 

-existing amongst the Indian officers of almost every Department and Service, 
ill consequence of the undue preference which is shown to Europeans over 
them. This is one of the causes, and perhaps the main cause, I think, of the 
present UDrest in the country, and I will not be far wrong when I say that 
at least 50 per cent., if not more, of the Indian officers and employees· of 
Government have sympathy with that unrest in one shape or other. The 
passing of the Resolution will remove one of the principal causes of the 
present unrest, at least from amongst the intelligentsia. And by this Indian-
isation of the Services we shall be more or less approaching Swaraj, howeve> 
-undefined that term may be. if a sufficiently large proportion of the sons or 
the soil are engaged in carrying on the administration and the government 
of the country, to which they are legitimately and as a matter of birth-right 
-entitled. 

Sir, another very potent argument in favour of this Resolution is that the 
preFent administration is condemned from all Indian quarters and from all 
political parties existing in ~n ia as being extremely top heavy. It was only 
the other day that my Hon·ourable friend, Dr. Gour, cr:iticised the innumerable 
highly-paid appointments in the Government of India Secreta.r18ot and Attached 
Offices, on the Resolution for the appointment of a Retrenchment Committee. 
But, Sir, Indianisation of the Services will by itself work a retre~c ment 

·though slowly but surely, inasmuch as the pay of Indians will, and ought 
necessarily to, be much smaller than what the European employees are in receipt 
of. Just at the present moment, when hankruptcy and insolvency is facing 
tbe Government of India, it is time to economise. in the cost of administration 
<of India, as far as economy can go .. 

In some of the provincial Legislative Councils recently, very heated. 
-discussions took place in regard to the sa.la.ries to be pa.id to the new Ministers. 
Opinion was divided as to whether they should ltave the same emoluments 
-as Members of t ~ Executive Councils or less. In nearly all of them it was 
decided that they should get the same pay as their confreres, mainly on 
the ground that, if they got less, their status and prestige would suffer. 
Well, the p.,y of the Executive Councillors was fixed years ago in more 
'Prosperous times on account of different considerations. The Indianisation 
·of the Services will not by itself reduce the heavy cost of administration 
from which we are sufl'e!:.ing at the present moment, but I venture to submit 
-that, if advantage is taken to introduce the Indian element largely into the 
-various Services in the near future, the pay of these Services would be fixed 
.-on a lower scale than heretofore. 

Sir, when the whole country has been demanding the Indianisation of 
-the Services for nearly a decade, I deplore to find that in the official Benches 
of this House, out of the Government of India. Service Members, only one 
is an Indian. Am I to believe and understand from it that there are no 
.other Indians available for the administrative posts of the Government of . 
India? Am I to believe and understand that Indian members of the Civil 
Service who are capable of being Secretaries to High Commissioners who 
are capable of being Chairmen of important Municipal orpo~tions 
men who are capable of being Divisional Commissioners, are not 
<l8pa.ble of being Hecretaries and Deputy Secretaries of the Government 
.of India. Secretariats, or Service Members of the Executive Council? I 
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venture to think that Government cannot answer in the negative; But, Sir, 
why should these appointments be necessa.rily reserved for the members of the 
Civil and other Imperial Services? Are there not men capable enough, 
outside the Indian Civil Service and other Imperial Services, who would do 
honour to such posts? I submit, if an effort were made to find capable 
Indians outside the Services, Government would not be disappointed. 

Lastly, Sir, I believe that the larger the number of Indians in the Services, 
the greater will be the benefit derived by India indirectly. A time will come 
when all these officials of talent and ability after their retirement will be 
available to uplift the masses and further theil' political education and the 
country will be proud to claim these veteran retired adminiStrators to be its 
politica.lleaders. By this process, after a few years, we may expect that 
veteran legislators who have experienced the ddliculties of administration will 
be forthcoming in large numbers for the provincial Councils as well as for this 
Assembly. 

Ir. T. A. H. Way (United Provinces: Nominated Official) ; Sir, 1 am 
sure we are all in sympathy with this Resolution (Hear, hear), especially 
those of us who have earned our pensions (Laughter.) I must confess 
that I looked at the list of amendments on the paper with some anxiety, 
but I was relieved to find that there was no amendment proposing the 
.Indianisation of pensions. Sir, fOl' the last hundred years or more, the 
aim of British nile in India has been to fit Indians for Self-government, and. 
I am sure, that British administrators ought to be proud to feel that they 
have done their wOl'k so well that they are no longer wanted. Sir, no school-
master wants to go on teaching his boys all their lives, and even the fondest 
mother does not wish to wash her son's faCe-and brush his hair until his face 
is covered with a grey bean! and his hair has all fallen off. Eut, at the same 
time, it seems to me that a necessary preliminary to the complete Indianisation 
of the civil administration of India is the Indianisation of the Army and 
the Navy. I believe it is the ideal of some Indian politicians to have a.. 
completely Indian civil administration with British troops to protect them. 
(roice, : 'No, no '.) (.J.n(!tller -'oice:' Indianisation of the A""Y also.'} 
'\Vhat I mean is that the lndianisation of- the Army should come first. It 
seems to me an impossible position to have a completely Indian civil 
administration with a British Army and Navy. The difference of mentality 
between the oriental and western mind is so great that the system would not 
work. It would be like having an eastern mind in a western body. The western 
mind may be inclined to believe too much in physical force, but the eastern 
mind is perhaps inclined to trust too much to the efficacy of soul f\lrce, and the 
result might lead to misunderstanding and confusion. To take an instance. 
I think it is possible, I do not say it is probable, but it is possible that a 
completely Indian civil administration might pass a law forbidding the killing 
of cattle. Then it is possible that lawless people might assemble to defy that 
law, and an Indian Magistrate might be required to call on British troop..<; 
to fire on that unlawful &ssemblybeca.use they wlsh to kill cattle. Well, I 
thinh anyone who knows anything about the mentality of the British soldier 
on the subject of beef will realise that that might create a difficult situation. 
Sir, I am sorry to have brought this discussion down to such a low level as 

• lJ N OOll' • that of beef. In one of . Charles Dickens' novels, there is a. 
story of a man who spent his life trying to write a petition, but 

every time he tried to write, King- Charles' head somehow came in. Any' 
B 
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one with experience of administratioD. in India will sometimes realise that, 
holteTer much you try to BOar up to the higher flights of politics, somehow 
the awkward question of beef will come in. Sir, if the administration is to 
become entirely Indian, may I venture to say that Indian administrators and 
politicians must try to get over that horror of repression of which we have 
beard so much lately. Repression, apparently, means vigorous action for 
the maintenance of law and order. You cannot have an omelette without 
breaking eggs, and you cannot govern without the nse of physical force. All 
of us cannot have liberty to do just what we like. If some of us insist on do-
in-what we like, others have to give up what they like. For instance, if I go 
.  0 the luncheon room adjacent to this building and sit down with five other 
men, and there are six cakes on the table, and I say that lily right to self-
determination, self-expression and self-expansion demands that I should 
eat all the six cakes, is it reasonable for me to complain of repression 
because the other five men say that they must each have a cake? In the same 
way, if I go about the streets of a city and say that my self-expression 
demands that all the shops must be shut, is it reasonable for me to complain 
of repression if I am put in jail ? 

Sir, I support this Resolution, but with the proviso that it seems to me 
to be necessary that the ludianisation of the Army and the Navy should 
(lome before the complete Indianisatiop of the Civil Services. 

The Honourable Sir William Vincent (Home Member): Sir, after 
what has fallen from the last speaker (Mr. Way), I think it would be a good 
thing if we tried to get back 110 little closer to the actual propositions before 
the House. After all, we are not dealing with many of the questions which 
the last speaker raised at all. The proposals before us to-day are two. The 
first I1f these relates to the recr itmen~ for the All-India Services excepting 
those of a technical nature, which, according to the Mover, should be made, 
as far as possible, in India., and the second part of the Resolution deals with 
the e~ ion of educational facilities for certain technical Services. I do not 
propose~ deal with the latter ma.tter at all. There are others here who are 
much more competent to do so and, indeed, I shall find it difficult to say all 
I want to say oil the first part of the Resolution within the time allotted to me. 

In the first place, Sir, f want to explain to this Assembly what the 
-constitutional position in regard to these All-India Services is. The term 
itself is not very clearly understood by many, I fear. These Services consist 
of all officers servin~ under Local Governments who are members of the 
following Services, na.mely, the Indian Civil Service, the Indian Police 
Service, the Indian Forest Service, the Indian Educational Service, the Indian 
Agricultural Service, the Indian Service of En~ineers, the Imperial Branch 
()f the Civil Veterinary Department and the Indian Medical Service when the 
()fficers are in civil employ. At the same time, it mnst he admitted, the 
principle underlying the Mover's Resolution would, I think, apply to 
many other Services ill India excluding, of course, Provincial Services. 

{. 

Now, an examination of the Government of India Act and the Rules 
made thereundel' will show, I think conclusively, what the intentions of 
parliament were in regard to these All-India ·Services. In particular, it wIll 
.indicate that Parliament has very definitely vested the Secretary ·0£ State in 
COllnw alone with powers of contl'f>l over these Services. May I cite 
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section 96 (B) of the Government of India Act, because it is of importance 
~t we should get the constitutional position elea.r ? Snb-seetien' (2) nms : 

• The Secretary of state in Council may make rules for re lati~ the elauification of 
;the Civil Services in India, the methods of their recruitment, t e~ conditions of service, 
pay and allOWance., and discipline and conduct, etc., etc. : 

Provided that every person appointed before the commencement of the Government of 
India Act, 19]9, by the. Secretary of State in Couucil to the Civil Service of the Crown in 
India shall retain all ru. existing or accruing rights, etc., etc.': .' 

Then, there is a further proviso about pensions. Reading-the Rules 
-framed under the Act, Honourable Members will find that all first appoint-
ments to an All-India Service, other than appointments made by promotion, 
shall be made by the Secretary of State in Council. Finally, it is said that 
ilvery man holds office during His Ma.jesty·s pleasure. He may be employed 
in any manner required and no person may be dismissed by any authority 
subordin!lote to that by which he was appointed. I have drawn attention to 
these c:tations, because they show to my mind very clearly what the inten-
tion of Parliament was. That is, in regard to these Services, His Majesty's 
G?vernment and His Majesty's Parliament lay a special burden on the 
Secretary of State. If anyone reads, or has read, the debates on the Gov-
ilrnment of India Bill, he will als? find that. this ~ been emphasised by 
many speakers. Lord Meston, for mstance, sa1d on the 16th December, 
1919: .  , 

• I do not think that the intention of these words (refening to section U6-B) was for a 
moment to j!ive Local Legislat1ll'88 jurisdiction over All-India Servicei - - • members of 
that staff and establishment will also undoubtedly be members of All-India Services, liut 
there will be special provisions bringing and maintainiug the All-India Serville. under the 
-conia"01 of the Secretary of State in Council: 

I dwell on this point in order to show that neit1ier this . As!lemhly mr the 
Government of India has really any ~ontrol over the recruitment of these 
Services. It is quite true that the-Assembly may make recommendations to 
the Governmeut of India, and it will be the duty of the Government of India 
to consider them. But the Assembly will realize always that t,he Govei'nment 
of India canuot possibly make any public pronoancement without n. -reference 
to,_ and save by the instruction of, the Secretary of State on $uch an important 
. subject. It is quite true that it is a matter to which Indians attach and always 
have attached great importance. It is also a matter to which, if I may say so, 
His Majesty's overn~ent and the Houses of Parliament also attach the very 
greatest weight. And, now, may I refer for 'one moment to an oft quoted 
document, the announcement made in A~oo st, 1917? What did the Secretary 
.of .State say on this subject ? 

• The policy of His Majesty's Government with which the Government of India are in 
com}?lete accord, is that of the increasiug association of  Indians in evtry branch of the 
admmistration and the ~ al development of self-governing institutions with a view to 
progressive realization of responsible Government in India as an integral pw:t of the British 
Empire.' 

M •. Dwarkadas, in his' opening speech, asked us to accept the principle which 
underlies his Resolution. The citation I have read, the reference to the 
increasing association of Indians in all branches of the administration, I think, 
is a sufficient answer to him as to the intentions of Government. And, now, 
I want Members to look at the preamble of the Act, as altered 'by the Joint 
, Committee; You will see that the Werenee is there specially made to the 

• B~ 
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Services and the 10int Committee give their reason for this reference. I 
cite a passage from their report : 

, Their reason for making this change is that an attempt has been made to distinguish 
between the parts of this announcement and to attach a different value to each part accord-
ing to opinion. It has been said, for instance, that whereas the first part is a binding 
pled"ae, the latter part is merelr an expression of opinion of no im\,ortance. The Committee 
think that it is of the utmost Importance, from the very inan"aurabon of these constitutional 
changes, that Parliament should make it plain that the responsibility for the successive 
stages of the development of Self-government rests on itself and .on itself alone and that it 
cannot share this responsibility with, much less delegate it to, the newly elected Legislatures 
of India. They also desire to emphasize the wisdom and justice of an increasing association 
of Indians with every branch of the administration, but tkey wiaTt to make it perfectly 
clear tkat His Majest,'s Gooernme'llt mrl.lrt remain free to apl'oint Erwopeaftll to tkose 
podll for tokick tke, are specially relJuired aftd lJualified.' 

At the same time, there is no doubt, however, that it was the intention 
both of the framers of that Report and of the Secretary of State when he 
made the previous announcement, that the number of Indians in the higher 
branches of the Public Services should be materially increased, and I hope 
to be able to show later how far the Government have gone in giving e:ltect 
to that principle, but there were always limitations. One of these limitations 
is described in the following words: 

• There must be no such sudden swamping of any Sen'ice with any new elemE'nt that its 
whole character suil'ers a rapid alteration. As practical men, we must also recognise that 
there are essential differenres between the V81ious Services and that it is possible to increase 
the employment of Indians in some more than in others. 1'he solution lies, therefore, in 
leCl"lliting, year by year, such a number uf Indians as the existing members of the Services. 
will be able to train in an adequate ~ner and to inspire with the sphit of the whole .• 

I 
I may also say that Lord Sinha, while speaking in the House of Lords on 

the Government of India Bill, fully ~ nise  that p?int and said : 

"Ihe Services. my Lords. need no tribute £rca me. TJ.eir·work i. plain for the worlcE 
to _, and it is their work in the main, and itB great results developing through the yeus. 
that have made India. fit for this great experiment. But the ,pasaa.ge of this Bill does not 
elOlle the chapter of their ungrudging toil. India .till needs, and will long need, men of 
the type which Great Britain has so long given her.' . 

It is quite clear from what I have read, firstly, that at that time His Majesty's 
Government and His Majesty's Parliament thought the retention of an Euro-
pean element in the Services was necessary, and, secondly, that in their judgment 
it was for them to decide as to the pace at which the Indianisation was to 
proceed. And, now, Sir, I should like to deal with the suggestion that 
Indian recruitment has not been actively promoted in fact by the Government 
of India a.nd I am going to cite certain figures here, because, I think, 
that some of those cited by Mr. Dwarkadas, although they were given 
from an official statement, create a wrong impression. The statements read 
refer largfly to the number of Indians actually in the Services and not to 
recruitment. It must be obvious +'0 every Member here that if you have 
got a Service recruited on a cerlain basis, you will not immediately change 
the character of the )'!ervice by a change in recrn.itment. For insi:ence, 
if there are a large number of Europeans in the senior ranks of the Indian 
Civil Service, it follows that, for many years, the number of Europeans in 
the higher appointments held by that Service will be large. Tha.t is the answer 
to Mr. Hussanally's charges on this point. The actual proportion of Indians 
DOW reCruited for the Civil Service is ~per cent. rising to 48. In the Indian 
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Police S~rvice, it is ~ot five per cent., as one might think, if he misinterpreted 
what Mr. Dwar'ka.da.s said, but 33 per cent. In the Indian Forest Service, 
52 per cent., in the Indian Educational Service, 60 per cent., in the Agricul-
tural Service, 50;per cent., in the Service of Engineers, 50 per cent., Civil 
Veterinary, 50, the Indiaon Medical Service, although no actua.l percentage 
was fixed, 40 per cent. was suggested. I think, these figures will illustrate 
to the Assembly tha.t since 'the enunciation of the princip'le to which the 
Mover referred, a very great advance ha.s been made by Government. Of 
course, it will take time for this recruitment to have e:liect on the full cadre of 
each Service, but you cannot e:liect a great change in the cadre of a Service in 
a. moment. Let me take the case of the Indian Civil Service in which recruit-
ment is l:.ased largely on a calculation that a man may retire after 25 years' ser-
vice and that he will obtain a superior post after a specified number of years. 
Well, making various deductions, the actual  recruitment figure is 4'17 of the 
total establishment of the Service. It must be obvious to any Member of this 
A'Ssembly that, even if you recruit a very large percentage of Indians now, it 
must .ke considerable time before a majority of the men in the senior 
branches are Indians and, to that extent, Mr. Jamua.da.s is perfectly right in 
the statement that he made to the Assembly, for the full e:liect of recruitment 
will not be felt for many years, though it will have an increasing influence on. 
the cadre earlier. And, now, I want to show what has been done in fact to 
secure Indian recruits. I have had a comparative statement nlade of figures 
from 1897-1916 to see what the actual number of Indians and Europeans 
then admitted to the Civil Service were and a similar ca.lculation for a. later 
period. I find that, for the years 1897 -1916, in the Indian Civil Service, the 
total recruitment of Indians was 66 and of others 960. Now. in 1917....;..1921, the 
recruitment of Indians was 59 as against 126 Europea.ns, and in 1921,87 Indians 
and 38 others were admitted to the Service. That is, pra.ctica.lly up to 50 
per cent. This is, I think, practical evidence of what has been done. Now, 
let me take another Service, the Indian Medical Service. In' the six years, 
between 1910 -1915, the number of Indians admitted was 40, others, 112. 
In the three years: between 1919-1921, the figures are, Indians, 78 and others, 
43. The figures show that the, proportion-is far over 50 per cent. Now, in 
i~ese circumstances, is it fail·.to the Go"ernrnent to say that they have 
.closed the door to the recruitment of Indians to these Services? Is it not 
proved tha.t the Government of India have been strenuously endeavouring 
to give e li~t to the policy announced in the declaration of 1917? Another 
suggestion, which 1 want to refute at this point, is that Indians do not 
occnpy posts of authol'ity in the various Governments and have no power 
to influence the policy of Govilrnment. If you want evidence to the contrary, 
it is here. Here, in this Cha.mber, are three Indians in the Council of the 
Governor General exercising an influence which nO one would venture to 
underestimate for one moment, and, I dare say, that many will say that 
.influence has been for the greatest good. In the Provinces, is not the state 
.of a:liairs the same? Are there not Indian Members of Council, India.n 
Ministers? In the High Courts, is it not the same? In my own Province, 
.there are three India,n Judges out of seven and, can it be said, in the light 
of these facts, with truth that Government doors are closed to Indians 
where high appointments are concerned, or that Indians are not allowed 
to influence Government in its decisions as to policy practica.lly and 
~rectly  • We have this year, 88 regards the Indian Civil Service 
80ne further again in this d1rection 8f Indianisation by prescribing a separa.~ 
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exami_ou for Indiau in Inru..-aJlother ~ advance in my Opll ~O . It:· 
may not be aJl that lionourable Members wish, bq:t it is an advance·inasmuch! 
as up to now the one real_veRue of recruitment to tQe Indian Civil Service: 
was through Great Britain. 
I have now tried to explain what the constititional aspect of the qnestioIr 

is, what powers His Majesty's Government have retained and how far we have· 
attempted to give elIect to their policy. At the same time, 1 quite admit, 
that the situation has now to be reviewed in the light of the Reforms. N ()o 
one recognises that more than every member of the Services in Jndia.. There 
have been great changes in the conditions of service. Those who, when they 
came out to serve, thought they were going out to serve under particular 
authorities and to be vested with certain powers and authority, have in 
serte under vastly different conditions now. They must racognise it. 
They have recognised it and that is one of the things that will deprive 

, the Service of much of its attractiveness. It is doubtful if the Indian Civil 
Service will any more have the same inducements for men of energy aad. I)f 
initiative and anxious to secure efficiency. Individuals of the class may 
hestifate now before they come out to any Indian Service and we may as well 
recognise this. 

Then, again, there is this undoubted fact of the reduced amenities of this-
country, amenities of all kinds and particularly social amenities and the 
amenities <>f every day work. There is this atmosphere of hostility in.. 
which our officers have now to wOl·k. (..4 voice 'No.') Who has the-
audacity to say 'No' to that in this Assembly? I challenge any 
Member to. deny that every Diskict Officer in present cop.ditioDs is 
performing most arduous and most difficult duties under almost intolerable 
conditions by reason of this hostility. He is often even opposed by men from 
whom he has a right to expect help and sUBPort. Now, these are all matteh-
which must affect recruitment for the ~ervices ill this country and, in fact~ 
have done so. I repeat, the District Officer to-day is subjected to incessant 
worry and harassment, hut I m ~t make myself clear on one point. In 
making this statement, I mean no. rf>flection on the Ministers for, from every-
thing I have heard, the Ministers have, in gedera.l, supported officers loyally 
and generously in the execution of their duties, and 1 am glad to pay this 
appreciation to them. But there are other methl,)(is of harassing a servant of· 
the Crown aDd it cannot be denied that officers now-a-days are subjected to· 
constant attacks based on misrepreRentation in the Press and on the platform 
and they are often not unreasonably apprehensive that, in the performance (.f" 
dangerous and unpleasant duties, they will not get that support from Legisla-
tive Councils and the public which they have a right to expect, and this is 
reaJly a serious factor in the position. They are also not without anxiety as 
to the security of their pensions in the future. (Laughter.) Honourable-
Members laugh, but those who come to serve India have, like others, wivps 
and children dependent on them and they cannot overlook the danger of the, 
future; and the future welfare and livelihood of a wife and family ill not a.. 
matter that any man can overlook. Sir, the feeling generally in. the Servi~es 
is that the conJitions of service have been fundamentally changed, that 
their position is not the. same, that efficiency may be sacrificed to· 
political exigencies and that the future is not assured and; it is at least, 
pro~le that thi$ may affect the numbtr and class of recruits· tl;l.at Oom& 
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to this country. It is certain that many who. a.ctuaW ~ laag family 
traditions of service in India, would have liked to eo~e ont t9 India, will. in 
future, a.void this countTy as one in wLich to spend their lives. Indeed, I 
know of few men in the Service now "ho are a.nxious that any of their 
relatives or sons should come out to any Service in India., although they 
themselves have served for many years. I know that it is customary to. 
speak of Englishmen in this conntry as hirds of passage, with no permanent 
interest in India. or ita welfal·e. Honourable Members will believe me when 1 
say that many Englishmen, including myself, have spent much more of their 
lives in India than in England and they retain an abiding affection for this 
country with which they would like, in other conditions. to have seen their 
SODS connected. Who can tell me that 1 c8.n forget my affeCtions for a country 
where I spent the best part of my life, where I have made so ma.ny good 
friends and done work of such absorbing interest. And, now, Sir. let me turn 
to another a.spect attecting recruiting-the financial aspect. The advantages 
of service in India. in this respect have also been greatly affected. If 
yon read the Mont&gu-Chelmsford Report on this point, you will find these 
remarks : 

• We are, therefore, anxiou8 that the present op~rt nity 8hould be takeu to do lome-
thing towards reBtoring the real pay of the exiBtmg service. to the level which proved 
attractive 20 years ago: . 

Well, I will take one Service which is better paid than the others. Criticism 
has often been directed to the increase of salaries of the Indian Civil Service and 
this increase has ocen estimated to cosio 36 lakb,g spread over the whole of the 
country, but if the Home Department calculations are con'ect (1 ought to say 
they have not been verified by the Finance Department), the increase is 30 lak hs, 
not 36 lakhs, and owing to fall in exchange, coupled with abolition of Exchange 
Compensation Allowance, the benefit to officers is still further rednced, 
because they do not no ~ save in exceptional cases, get exchange compensation 
allowa.nce as they used. My own belief is that the increase in the cost of the 
Civil Service has been more like 20 lakhs than 36, and I do not believe thai; 
the average increase of pay throughout the Service has been more than 8 per 

_ cent. N ow, is that unreasonable having regard to the rise in prices? 1 
laid a. statement on the Table the other day showing what the pay of the 
Service a.t present is, as compared with its pay in 1914, but, after filing it. 
I was not at all sure as to its acc'f'OOY, and I had the figures tested again j IUld 
I have now found that it was nol correct.in that Exchange Compensation 
Allowance was not reckoned, and, on a calculation, it has been found that 
actually the increase in the 5th year was Rs. 107, in the 10th year 208 
and in the 15th year 186, and in the lat.eryears an actual decrea.sein the pay. 
I emphasize the point for two red.sons, first, because it is generally believed 
that the Civil Service has secured an unreasonable benefit by the recent 
readjustments of pay and, secondly, because this fact, taken with 1he other, 
affects recruitment very directly. I also want to give reasons though my 
Honourable friend, the Finance Member, will not agree with me, for my 
personal belief that the increase recently sanetioned has not effected the 
o_ject the authors of the Mout&ocru-Chelmsford Report contemplated. 
Every one knows what the rise in prices out here has been, what the rise 
in prices has been at Home, and how the cost of passages and educating 
children has risen. I am sure, Hono'\1Table Members will recognize that the 
financial e:ffects of this rise has been disastrous to all our officers; and if Govern-
ment has ~n nnable to give mor88llidequa.te compensation to meet some of 
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the difficulties, I refer particularly to pa>&&ges and the cost of home charges 
to these men, what has influenced some of us is the fact that it would prove an 
unreasonable burden on the finances of India in present conditionS. The 
Government of India is faced to-day with a financial position which will be 
llefore you shortly, and I do not desire to auticipa.te anything my Honourable 
colleague may say, but we know that in many provinces the Budgets show an 
aJa.rming deti9it which certa.inly makes retrenchment and economy most 
essential. I have dwelt on all these points, the c a~ooes in conditions of 
service, the financial aspect, and so on;-in order to show that in future this 
question of E rope~n recruitment for India is likely to solve itself very 
largely. I will now illustrate this by some concrete facts. Honourable 
Members know that we have recently issued the orders regarding premature 
retirements on proportionate pen..uons, They will be interested to hear that 
already about 40 applications have been received under that sclieme from 
officers of two Services alone who want to retire. Again, eight new officers, 
appointed. under the rules, I believe they are called the Transitory Provisions, 
have resigned their appointments before taking over charge at all and have not 
come out to India. So doubtful are they as to their future. I may add that, 
on my information, there are many more who have taken leave prepa.ratory 
to retirement under the proportionate pension scheme. 

Another influence that will, in my judgment, affect recruitment is the 
increased a.ttractions of the Colonial Service. It has always been 'supposed 
that the Indiau Civil Sertice and other Services in India are much better paid 
than the Services elsewhere. Well, that was true up to a point up to 1917. 
I remember Mr. Sastri making great play with some tigures in this connection 
in a debate in that year. The position  has changed very greatly now. If 
I were to give you the figures for one or two of the other portions of the 
Empire outside India, I think, I could .,prove it conclusively. The increases, 
for instance, in the Straits Settlements and in Ken:'3 which I have before me, 
are very large. I do not want to cite them here, because it would take too 
long a time, but I shall be happy to show the figures to the Honourable 
Mover of this Resolution or any other Member who win take the trouble to 
COme and see me. I am quite sure, many members of the Services would I.e 
interested. in an examination of them. In addition to that, these members 
of the Colonial Services get free quarte .. and free passages: which are 
not enjoyed by men in India. ; and their pay is fixed in sterling. 

And, here, I want to advert to another aspect of the question, namely, the 
responsibility of the Government of India "i8-a-vis the recruits for the Ser-
vices. Speaking for myself, I think we are' incurring a very grave respon-
sibility indeed if we bring out a. large number of young Englishmen to this 
country whose future is uncertain, unless it is clear that their services will be 
;required and, it was for this reason partly, that I really welcomed this debate. 
It does seem to me that a man has a right to know whether the 'people of 
India want Englishmen to serve here or not. If they do not want 
them, they can say so, but let them face the consequences. I mYi9lf 
believe that there will be a great need for Englishmen in the Services for 
many years. Before I deal with that, however, I want to put to the Assem-
bly another indication of the present tendency; to show how the present 
conditions in India. are affecting the recruitment at Home. Now, for the 
'last examination for the India. Civil Sel'l'ice there were 86 candidates. Of 
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these candidates, 26 only were Europeaus. There were· 16 apJY.nntinents 
and,S· Europeans were among the succesSful candidates a.~  18 ~n .ns.  . 

All these points show that really what the Honourable Mover seeks to 
tll:ect is hapPening automatically; the question is settling itself. There is no 
need for this Resolution. India will not get Englishmen to come out here. at 
persentrates in the p.umbers that the Mover anticipates. And, Sir, if I say 
this. I say it in all sorrow, for I myself believe that it will be a matter of the 
greatest misfortune to this country. I feel that there are many in India. now 
who do not realise the great beneSts that have been conferred upon this 
country by members ·of the different European services. ( A. Voice: ' Some do J. \ 
It is not merely a question of material progress of roads and railways and 
(lanaIs and bridges and buildings, but of the much greater moral progress that 
has been made in the country. It is·not then mab.ly even a questi6n of commerce. 
'Of industries, of mills or of factories; it is the inauguration of law and order, the 
free and equal administration of justice, the right to live a free and civilized life 
in security, the protection against oppression. These are the really valuable 
assets which have been secured to India by these services. What was the !State of 
India before the British administration was ina~o rate  It is with this thought 
in their minds tha.t I want Members to consider whether they wish at once, 
suddenly, to give up the benefits that have been secured to them 'for so ma.ny 
years by the members of the British services in this country. (A. Voice: 
~ No, no '.) I believe the administration of this country will in future 
become of increasing difficulty, and I believe many an Indian will in future 
regret that in difficult times, time.s of ~~t. stress. and an e~, Indians. have 
no European officer to help them 1D theIr dIfficulties or to . &S8lst them In the 
(lrises that will arise. For myself too, I look at this elimination of the 
Englishman from the services in India from another point of view which is 
~ven more serious, and that is the breaking up of a great bond between this 
(lountry and Great Britain which few tlloughtfnl men can contemplate with 
~ animity. 

And, here, Sir, I want to deal with a ~t tement of Mr. Wali Mahomed. 
Hussanally who introduced the question of the increased employment of 
}"'orincial Services. That is a matter which is deserving of and is I'eceiving 
attention. But when he accused the Government. of not giving effect to his 
Resolution proposing -that 25 per cent. of the superior listed p"osts should be 
immediately given to Provincial Service men, then I join issue with him at 
once. Did this Assembly ever contemplate that we were going to be unjust 
to men already in the service, that we were going to disregard the claims of 
men l'ecruited for a cel-tain number of superior posts, to treat them unfairly, 
merely for the benefit of officers who already had received very considerable 
additions to their pay and have the chanee of obtaining a number of superior 
posts? I say that there are abundant reasons why Government ha.venot 
been able to and cannot give ,effect in full to the Resolution which he 
proposed. We recruit for our services on the basis of a certain number 
~f superior posts, on the understanding that after a certain number of years 
lIeni6lr men will succeed to what are called superior posts. N ow, Sir, having 
recruited a number of men, having let them tl1 believe that they would get 
these posts after a certain period of time, would it be right for Government, for 
any Government in the world (A. Yoice, 'No, no J), to say, 'We have now 
decided not to give you these posts; and you will now get 75 per cent. only of 
-them, the remaining 2& per cent. goillg· to the ProviF Service/ If the case 
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had been put to the ~m ly in that light, I believe they WQuld Dever have-
accepted the Resolution. 

The question of the employment of Indians, including Provincial Service-· 
men .... for superior posts generally is a sepa.:ate matter of great importance which 
must be examined on its merits, but I am anxious that the Assembly should 
not come to a hasty and ill-considered decision on it. There is a great deal 
in what Mr. Way said. The future prosperity of India depends very largely 
on' a certain number of British remaining in the civil administration of this 
country, for you cannot separate entirely military administration and civil 
administration. They are largely inter-dependent. Industries, European and 
Indian com'nerce, the flow of capital to India, the value of Indian securities, 
all these things 1100, are equally closely wrapped up with this question of the 
maintenance of a system of administration in this country in which the publi') 
have confidence. At the same time Indi!mization of the services will proceed, 
and must proceed. What I deprecate is any decision to swamp the services 
#1£0 ictu by recruitment of Indians alone many of whom may possibly not· 
be competent to undertake the duties which will ~ imposed upon them. I do· 
not want to depreciate the services of the Indians we have in service now. 
There are many very excellent men, and men will doubtless be forthcoming 
as time goes on possessing the requisite qualifications, and if the idea is to-
Indianize the services according to the pronouncement of 1917, we are iu fact· 
giving effect to that pronouncement and have increased Indiau recruitment 
very largely. As to the particular proposal before the Assembly, what we-
propose to do is this. We realise the importance of the subject from every 
aspect and the keen feelings of India.ns on the subject. We appreciate the 
financial difficulties of most of our officers, the effect of various factors on 
future recruitment, and the responsibility of Local Governments for a matter-
which largely affects officers under 1their control. I have already explained 
that the All-India. services are largely services under the provinces, and it is' 
essential that they should be covsulted before we make any proposals to the 
Secretary of State. We propose, therefore, now to re-examine the whole 
question in the light of the facts which I have put before you. We will 
therefore consult Local Governments in the first instance on the subject, and 
then we propose to address a reasoned despatch to the Secretary of State, 
taking into consideration the various points which have been raised by the-· 
Honourable Mover and other speakers. 

I a ~ now tried to put the facts before the Assembly as plainly as I can 
-dispassionately I hope and fairly-I quite realise that Indians in this country 
have every right to expect an increasing proportion and a largely increasing 
proI!ortion of Indians in the public sel'vices. It is indeed unthinkable to my 
mind that a country which has Dominion status should at that· time allow its 
affairs to be controlled entirely by a foreign sel'Yice and we have to look to the--
fo.ture. At the same time the constitutional position is clear and the final 
decision of this matter rests with the Secretary of State. Further, the problem 
ill full of difficulties. In the circumstances I want this Assembly to consi.der 
whether it would not be wiser to await the repolts from Local Governments, 
whom we are about to consult in the light of the various facts that I have put 
forward, beforjl deciding a question of such great importance a.nd moment to 
the ol~ future of this'country: I do not think really Members have now:-
information before them 'fo enable the9n . to decide BOch an issne correctly_· 
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Sir, I leave it to the Assembly entirely to decide net ~r, in view of what I 
have put before them as to what we have done and what we intend to do, it i. 
~ecessary to press this Resolution. I am not going on this occasion to expreBIJ. 
sympathy for or against the Resolution. I have attempted to put the facts on. 
both sides clearly, dispassionately and honestly, and I leave the issue to them. 
Ir. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official) : Sir,. 

at the outset, I wish to say a word about the services rendered to this country 
by European officers who have been employed here. I have been associated 
with them in the Legislative Councils, I have sat with them in Committees, 
I have worked with them in the High Court, and I think I am justified in 
saying that these officers bring to the discharge of their duties a high minded 
devotion, energy an.d whole-heartedness· in the work which is entrusted ro 
them. (Hear, hear.) There is no doubt that they have raised the standard 
of efficiency in this country in Poll the offices; it is, therefore, not with a view 
to supplant them altogether or to make the work of the administration less 
efficient that this Resolution has been brought forward, and I certa'nly d() 
not speak on the Resolution with that object in view. But, Sir, admitting 
all this, it should not be forgotten that the guiding principle of every 
Government should be that, everything beini equal, the so~s of the soil 
should have a preponderating voice in the administration of their country. 
I sa.id tHat everything being equal, it must be the duty of the Govern-
ment, and specially of an alien Government, to see that the sons of the 
soil get the hrgest voi'!8 and the largest share in the administration of 
the country. That. must be the object which l'hould-be aimed at. NowT 
Sir, befol·e I proceed to exa.mine the question a little further, let me-
refer to' the . constitutional aspect of it which the Honourable the 
Home Member has ref~rre  to. He said that it is the Secretary of 
State who has the final voice in the appointment of these officers, and 
therefore the Legislative Assembly cannot be doing its duty properly 
in usurping those functions. Sir, in ·another sentence the Honourable the-
Home Member said that there is nothing to prevent this Assembly from 
recommending to the ~ecretary of State what should be done and what the-
wishes of the people are. It is in this latter aspect of the question that we ha. ve""'" 
vClltured to put forward this Resolution. We realise that the ,ultimate decision 
rests with the Secretary of State, but we, Sir, who live in the country, we, 
who know the people of the country very well and their wishes, as their 
representatives in this Assembly, consider it desirable to bring it to the notice 
of the Government of India, and, through the Governmtlnt of India, of the 
Secretary of State what our wishes in the matter are, not with a view to 
supplant the Secretary of State and to an·ogate to ourselves the function of 
.appointing, but with a view that the matter may be brought'to his notice, 
so that he may see what further steps should be taken to Indianise the Services 
in this country. Sir, I take it that the function of the Secretary of State is 
that of a benevolent despot, and as a benevolent despot, he would like to be-
guided, as far as possible, by the wiehes and sentiments of the people over 
whom he exercises !!way. It is with the view of the-benevolent despot. 
beini acquainted with the wishes and sentiments of the pepole that this· 
Resolution has been brought forward. Now, Sir, some of the argu-· 
ments which have been put forward by tJ!e Honourable the Home Member, 
in my humble opinion, go to strengthen largely 1ihe Resolution 
which has been put forward. The Honourable the Home Member has 
said that, in all th.e provinces and ia the Imperial Executive Council, th& 
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Indian element has been doing considerable good work. Now, 'Sir, if that is 
a true testimony to the capacity and to the intelligence of the Indian Members 
.aSsociated with the Government, is it not desirabltl, having regard to the-
principle which I have put forward, vi. " that you should, as far as possible, 
give the sons of the soil a preponderatiog voice, that more men should be 
:associated with Dr. Sapru, Mr. Sarma. and Sir Muhammad Shafi in the 
administration of the Imperial Government? Is it not desirable that more 
men should be associated with the present men, who, according to the Honour-
.able the Home Member, have been doing such excellent service? 

Lie ~. ol. H • .,. J. Gidney (Nominated  Anglo:'lndian) : Reduce the 
number. 

IIIr. T. V. Seshagiri Ayyar: My friend, Colonel Gidney, says that the 
number might be reduced, but I do not think. 

-Lieut.-Col. H. A. J. Gidney: The Retrenchment Committee has asked 
.to reduce the number. 

IIIr. T. V. Seshagiri Ayyar: The Retrenchment Committee does not 
ask that the Indian element should go. J lcannot believe that he. will ever 
-get the Legislative Assembly to accede to tlie proposition that the Indian 
-element should be lessened in the Executive Council. There is no difficulty 
.about that. l' ow, Sir, if I am right in the view, if the Honourable the 
Home Member is cortect in bis estimate of his colleagues' work, I ask, is it not 
-time that more men should be associated with the European officials in the 
.administration of the Executive Councils? Sir, he has referred to the 
High Court and to various other Departments wherein the work has been 
-efficiently ca.rnfd on by the Indian Members, and they are very good reasons 
f01' the Resolution bE-ing accept~. by the Government and for the 
Government taking a step forward, so that there may be more Indians in the 
:administration. One matter has not been specifically referred to either by 
the Mover or by the Honourable the Home Member, and that is this. Year 
.after year, an increasingly large number of Indians have been recruited to the 
'Civil Service, and I believe the father of the Civil Service among Indians is 
now in this Assembly, viz., Mr, Chatterjee. These Civil' Servants have con-
·siderably added to the prestige of the Governmf:nt. They have worked 
exceedingly well. They have shown that they can be good Collectors, good 
.Judges, and so on. Under these circumstances, -does it not prove that if you 
.associate more Indians in tlie administI'ation, the country would be all the 
better for it, the administration would be purer, and there would be more 
~ontentment in'the country? Therefore, Sir, the reasons which have been' 
adduced by the Honourable the Home Member are the very reasons which go 
to support the Resolution which bas been put forward. Sir, it has been said 
by the H()nourable the Home Member that too much should not be made 
}'egarding the cost of tbe administration. I do not want to say much about it. 
I think the European M embers are rightly paid what they a.re now paid, 
but what I do say is this. If the money whicb is paid to them remains ill the 
-country, the country would' be greatly benefited. The high salary whicli 
we pay to the Members now is taken awa.y from this country, and there 
is a real drain upon the resources of this country, whereas, if Indians a.re 
-employed in the SAome posts, the money will remain in the country and 
:the country would greatly benefit by if. That Is_ another reason why the 
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Services- should be Indianised. Another reason was advanced bv the Honollr-
able the Home Member to the effect that the· matter will iettIe itA;elf in. 
course of time, .having regard to the difficulty of recruiting the Services hy 
Europeans and having regard to the pronounced 'opinion of some of thelie-

,men, who have been selected, not to come hel·eto serve. Therefore, it is 
absolutely necessary at the present moment to bring forward this Resolution. 
Sir, that again is another reason why this Resolution should be pressed. If" 
you cannot get good men to come out here, it is very likely that some fifth-
rate' men will be appoint~ hereafter. Some good men have come out to this 
country and rendered valuable services to the country, and made the adminis-
tration steady and pure. If such men cannot be got at and find it difficult to 
come to this country, the result will be you will get only a very inf~rior sort 
of men; whereas in this country, having regard to the spread of education, 
to the contact that Indians have had with Europeans, there is a growing body 
of Indians capable and efficient, who will be able to discharge the duties here-
tofore discharged by Europeans. That is a very good reason why this Resolu-
tion should be pressed and brought to the notice of the Governmp,nt and 
the Secretary of State. 

Sir, the Honourable the Mover, as well as the Home Member, have-
referred to the fact that there is great discontent in the country. I do not 
think it can be gainsaid that the fact that more Indians are not employed' 
in the Services has been one of the causes of the discontent. (Hear, hear.) 
There can be no doubt that, if you had more Indians, the Indians would be· 
able to go among the people and bring to the notice of the higher authorities: 
what is really at the bottom of the unrest that is prevailing in this countlY; 
Europeans, however well situated, cannot be expec:ted to do the work which 
the Indians in similar positions can do. That is another reason why the 
Services in the country should be Indianised, so that the higher authorities. 
may have first-hand information regardjng the condition of the districts. 

Sir, for all these reasons I think the Government woUld be well adviseQ 
in accepting the Resolution as it has been moved, and in sending to the-
Secretary of State a strong recommendation that the Services should .lie-
Indianised. 

There is only one word which I should ,like to say with regard t~ 
Mr; Way's speech. I cannot understand his reference to cakes. I think that 
three out of every six cakes should be shared by the Indians. Mr. Way als() 
said: 'How can you expect Europeans to work under Indians?' Apparently,. 
he has been getting the worst and apparently • • • .(.1. '/Joice: 'He did 
~ot say so.') He said that the West and the East cannot work together. 
I am sorry if I have misquoted him. However, I think it desirable to say 
that what we aim at is that the Army should-be Indianised as well, and that 
there should be no difficulty in getting into the Army more Indians than 
thp.re are at present. If Mr. Way would consider the history of the Indian 
Mutiny, he will find that those that saved the country for the British Govern. 
ment were rea.lly Indian soldiers, and there is no difficulty in Indians and 
Eqopeans working together. If you Indianise the Army, there will be n() 
more difticulty in seeing that the COlmtry is safeguarded, and if the Indianisa-
tion of the Army comes first, then the other objections raised by Mr. Way 
will fall to the grollDd. 

Fol' all these reasons, I have great pleasure in supporting the Resolution 
brought forward by Mr. Jamnadas DWal'kadas. 
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Lieut...col. 11. A.. J. Gidney: Sir, I rise to take part in this discussion 
· in rather a peculiar position. Being the representative of the Domiciled 
Community I seem to Pe between two stones. (Hear, hear.) I don't 
()r I can't 8&y which one is the bigger. In other words, I seem to occnpy 
a position between the devil and the deep sea. If I 8&y that the entire 
.services in India should in the {uture be Indianised. I will be false to the 
need and aspirations of my community and be cutting adrift from the 
· truth of the saying that 'blood is thicker than water' which I must 
maintain at all costs but only with honor. If I 8&y that it should not be, I, 
· who have to remain all my life in India. - I am not a bird of passage-
will most probably in the end suffer from it when the Services are completely 
Indianilled, as tbey-are bound to be in 20 or 30 years' time; 

But speaking very candidly on this matter. I consider that the Resolution 
.before us should bEl viewed in a non-communal light; and therefore I take 
.my position here to-da.y and ~ ress this Honourable House a.s a citizen of 
India. (Hear, hear.) Sir, I have received such a lot of sympathy in this 
House in regard to some of the Resolutions I have brought forward (I don't 
.mea.n sympathy of Sir Frank Carter's type) that in return I feel I mllst offer 
my whole-hearted sympathy to my Honourable friend, Mr. Jamnadas 
Dwilolkadas, and his Resolution and, as a citizen of India, I give it my support, 
:but on principl~ only. 

Sir, if we carefully analyse this Resolution, I think you will agree with 
me that it is about the nicest attempt at non-co·operation with the Britisher 
· that is possible. If one reads Mr. J amuadas' Resolution, the two parts of it 
that strike me as needing explanation are 'in future " which means 
D.·om now on, and 'as far as possible' which is very inde6nite. He 
practically Says to the Government and through it to the Secretary of State, 
· , We want you to do it at once, and again, do it as far as you 
can 'or as far as is possible.' We do not insist on more than 
that.' Then, Sir, India. must remember that before she can desire she must 
· deserve. Mr. Jamnadas made an astounding statement, which was supported 
ty my friend behind mt', fJiz., that the discontent in India is mainly due to the 
reserva.tion or the m:>nopoly of the higher appointments by Europeans. I join 

:. issue with him on this point, Sir, and say that the discontent which is felt or 
said to be felt by the ordinary laboUl'er and villager, I mean the uneducated 
people of India who are being taught civil disobedience and mob rule, is not due 
· to this cause, but is due to a much m.ore serious cause, i.e., the non-Cli·opera-
· tion movement. I wonder, if we appointed the self-styled, self-created Dictator, 
Gandhi, as Pret.-ident of this Assembly, whether discontent would at once cease 
in India? I don't think!! I wonder, if we had the Government front 
Benches here oc(,'upied entirel! by Indians, .whether the villagers would be 
pleased and contented. He cares not a jot about it, for he is not the discontent-
ed person and is quite peaceful if left alone to do his work. I do not 
believe that this is the real cause of discontent in India, and I therefore do not 
.accept this statement of the Mover of this Resolution. Whereas in front of me 
Mr. Jamnadas, in his able speech, said thatthe Civil Service has givez. us a 
model Government, behind me I hear another Member, who says that all 
. India is discontented with it. Which statement a.re we to accept as the true 
belief of Indians ? ~ our desire to get a position in n ~n  I a.m one 
·who is trying to get it-for my community, I am afraid we are trying to run 
before we can walk and bite .before vh have evan .Cut our milk teeth. I 
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"believe no one will disagree with me that the diff-erence. between gperienced 
.and immature administrators is the same as that between a· Rolls-ltoyce and 
8 Ford Motor car i both are cars, but of totally different types. And I submIt, 
with all respect to the aspirations of India, to which I belong, that, if you go 
too far and too hastily in this movement, you will not only be unjust to 
those coming after you, but to younllives, for, mark you, the day is not far 
-distant, owing to the paucity and inferior type of Englishmen whoare coming 
out to join the Services' in India to-da.y, and, as I sait!; in my Medical COI8-
mittee Resolutiou, owing to the inferior type of men who are coming out, 
when India. will one fine morning awaken from her sleep, her dream and 
-delusion to find that her one and only true friend, the Britisher, has left her, and 
tne future alone can tell what a terrible awakening that will be. Sir, I agree 
with what the Honourable the Home Member said when he struck a note of 

1 P.M. 
warning that we should go slowly in this matter. It is a matter 
that will remedy and settle itself, and I believe it is rapidly 

remedying itself and working out its own end. Sir, I ask this Bouse to remem-
ber that I offered a remedy-my Medical Swaraj-to this House the day 
before yesterday which meant' to deserve before you desil'e '. I b"8.y I offered 
this in my Resolution, but it was rejected by this House who now demands 
-entire Indianisation of all the Services. One Honourable Member asked, 
why should there be only one Indian as a Secretary in the Government of 
India.? Another Member asked, why s,llould there not be more Indian 
"Members in the ExecutiTe Council? Yet we haye Indian Members of the 
provincial Councils crying out and asking that their Provincial Executive 
Members should be reduced to two. Therefore, I do not understand what 
some Members do really desire. The Englishman realises, and he is realis-
ing it every day, that his presence in India is not wanted.. I. say, we must 
have the Englishman here for some considerable time to llome.. In fact, 
India cannot do without him, at least Bot just now and for many 
years to come. India cannot possib1y (she is not capable) take over the 
reins of Government to the extent of the entire Indiauisation of the Services. 
The Indians are gradually doing it, and no doubt are preparing themselves 
more rapidly than even the authors of the Reform Scheme anticipated. But I 
--mbmit, Sir, with all respect to the Honourable the MttVer of this Resolution, 
.and in consonance with my own desires and aims, that the time is to.> pre-
mature to demand the entire Indianisation of all the Services. (Cries of 
'N:obody wants it.') Well, Sir, I am open to coqection on that, but this' 
is the ultimate goal aimed at. Does nobody want it ? 

Dr. H. S. Gour (Nagpur Division: Non-Muhammadan): You have been 
eorrected. 

Lieut.-Col. H. A. J. Gidney: I said, I am open to correction on 
tha.t matter. Dr. Gour has been so kind as to· tell me that I have been 
corrected; he is the self-created corrector of this Honourable House-at least 
he thinks so. (Laughter.) Well, Sir, as I say, the speed with which we 
desire to Indianise the Services is, I think, an attempt to run a race whiCh 
we4L1'e not prepared to finish-at least, finish to the benefit of India. Ardent-
ly as I wish to see India governing itself in a sane constitutional way-and 
I give in to DO one in this House in my desire to obtain constitutional and 
rational Swaraj-yet I submit that that time has not come. I submit that 
we cannot, as was pointed out by Mr. W"y, expect to enjoy or obtain complete 
self-government ,until we have com}flete POWM' over all the Services in India, 

• 
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-[Lt.-Col. H. A.I. -Gidney.] 
and that, as Mr. Way pointed out, cannot possibly be obtained with the 
present day difference between the control of the Army and the Civil Service. 
Does India Wish to control its entire Civil Services and expect Englishmen 
to control and rnn the Army to protect these Civil Services when necessary, 
I wonder? There is a great danger, I s~mit, in the speed with which you 
want to run. I am in sympathy with the Honourable the Mover, but I 
~nt this condition to be attained in steady well-developed stages; I ask 
the Mover to realise that even one does not think as he thinks or desire to 
ride for a fa.ll. I realise the racia.l hostility that exists in India to-day; and 
no one can deny it. As the Honourable the Home Member so rightly 
pointed out in his eloquent speech, we live, and every official in India liveSt 
in an atmosphere of racial hostility, engendered and fed by non-co-operators. 
I do not ~ay the hostility comes so much from the type of Indians who are 
desirous of obtaining for India a proper Swaraj, but from that increasing 
body of men in India whose one ambition in life seems to be to hate and to 
get the Engli"hman out of India as soon as they can; and I warn you the 
day that happens, considering the present unstable condition of the country, 
India's doom will be sealed. (Hear, hear.) 
In conclusion, Sir, I desire to give, as I have been given myself in such 

quantities, to the extent almost of ad flaU8eam, my hearl-felt and entire 
sympathy to the principle of this Resolution. I ask the Mover to pause and 
realise the gravity of the situation in India to-day, as explained by the Hon-
ourable the Home Member, to ponder over what this step, this leap in the 
dark means and must mean to India, and, in his desire to obtain this Indian-
isation of all the Services, I ask him to go a little warily, not to rush matters 
too quickly. I ask him in grasping at the shadow not to let go off the-
substance. 

Dr. H. S. Gour: Sir, when I listened to the eloquent words of the 
Honourable the Home Member, I felt as if he were replying to some 
Resolution censllring the Indian Services. I can assure the Honourable 
the Home Member that neitner the Honourable the Mover of this 
Resolution nor anybody who followed i~ had the slightest desire to 
under-rate the importance or value of the distjngnished Service to whicb 
the Honourable the Home Member belongs (Hear, hear) and which he 
so conspicuously adorns. The sole object of this Resolution was to ask the 
Government of India to move the responsible authorities in England to 
Indianise all the Indian Services; and, on that point, the Honourable the 
Mover of this: Resolution has given reasons which I beg to summarise once 
more, because they are apt to be forgotten. He pointed out, in the first 
instance, that the substitution of an indigenous agency for a foreign agency 
would work for economy. The Honourable the Home Member said that the 
Indianisatiori of the Services would not cheapen the cost of those Services. 
But the Honourable the Home Member not only assumed that the Indian 
Services would be paid at the same rate as the European Services . 

The Honourable Sir William Vincent: I said nothing of the kind: 

Dr. H. S. Gour: Very well, Sir, I am glad that the Honourable the 
Home Member did n~t contra.dict that statement. 

We then pass on to the next question. It cannot be denied that the 
Indianisation of the Services would be pd'pular with the people of this countryJ 
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and I submit that that in itself is an asset which the Govemment of India. 
should value" even if it immediately suffered in efficiency. The Honourable 
the Home Member was no doubt pleading for the retention of the existing 
Services in decreasing propOJ1;ions and he pointed out the difficulties of recruit-
ment and the growing difficulties of obtaining first-rate men. I submit, if 
that is any reason at all, it is a very goodrea.san for Indianising the Services. 
If there is difficulty in obtaining the first-rate men who were sent out to this 
country in the past, if there is a dealth of eligible candidates, it is the 
very best of all reasons for Indianising the Services. 

My friend, the Honourable the Home Member, said that it had been suggest-
ed in some of the speeches that, after the members of the Indian Services go 
home, their services are lost to this country. He asked: ' After long and 
arduous years of service, can anybody think that these serva.nts on their 
retirement do not think of India where they have spent the hest years of their 
lives?' I think the Honourable the Mover of the Resolution did not exactly 
mean to imply that the members of the Indian Services on their rp.tirement 
-do not think of India. What he did say was that the experience and 
knowledge' gained during the active service in this country by the Indian 
:servants of the Crown W'ould be a valuable asset after they settled down' in 
this country. 

I do not think, Sir, that the Honourable the Home Member contem-
plates, on retirement, to settle down in this country and give ns the 
beaefit of his valuable and accwnulated experience, which we want, 
and it is that which is lost in the case of European servants who come 
t.e this conn try and retire home on obtaining their pensions. That, I 
subm.it, is a factor which cannot be ignored. The Honourable the Home 
Member will remember that the Indian Services may be grouped into three 
stages. We have 6r8t of all the members of the Military Services who used 
t8 discharge civil dnties. With the farther development of India, we have 
the Indian Civil Service which has done conspicuous service towards the deve-
lopment and education of the people of this country; but I venture to submit 
that its work is now done, and what we now require is specialised services for 
the various branches of Indian administration; and I submit that the work 
whiCh lies before the Government servant in future is not so much the work of 
general administration as the management of various specialised Departments. .' 
The Honourable the Home Member said that there is a great desire on the 
part of the Goyernment of India to employ Indian agency in increasinf pro-
portions. I have not the slightest doubt that, within recent years, a lara-er 
number of Indians have been employed in what I may call the higher 
administration of this country; but it has invariably been for performing what 
I may call small jobs. May I ask the Honourable the Home Member, how 
many Indians have been employed to fill the eight Governorships of Pro-
~Mes  . . 

The Honourable Sir William Vincent: May I rise to a point of order? 
Has this an~ thing to do with the All-India Services? ' 

l1r. H. S. Gsur: It has to do with my amendment. 

Ifr. President: If the Honourable Member is moving his amendment, I 
must call his attention to the faCt that we have had a discussion on the ques-
ti1»n of Governorships, Chief J ustices a.~  the holders of other high judicial 

c 
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. tMr; President.] 
and executive offices, and, ,therefore, his amendment is restricted to limits, 
which are so narrow that I ean hardly see what is left. 

Dr. H. S. Gour: I ask, apart from the Governorships of Provinces, how 
many of the highest administra:tive posts are held at the present moment by 
Indians, and that is a question about which, I submit, the Honourable the-
Home Member has given no information. . 

The Honourable Sir William Vincent: I will answer the Honourable, 
Member at once, if he likes. 'rhere are three Members on the Governor 
General's Council. In the provinces of Madras, Bombay and Bengal, there 
are three Ministers and two Members of Council, andjn every other province-
there is a preponderance of Indians over Europeans in the Ministry and 
Council taken together. 

ltr. N.lt. Samarth (Bombay: Nominated Non-Official): Except in. 
Bihar? 

The Honourable Sir William Vincent : I think in Bihar also. 

Dr. H. S. Gour ': I beg to suggest, Sir, that we already know all that 
the Honourable the Home Member has just told us. 

The Honourable Sir William'Vincent : Then why did you ask? 

Dr. H. S. Gour: But he knows full well what we are driving at. He-
is conscious of the popular grievance on the subject of the posts of heads of" 
Departments, of the heads of the Judiciary, of the heads of provinces, all of" 
which are monopolised by Europeans. And I submit, Sir, that the Honour--
able Mover of this Resolution has made out a very clear case for the Inwan ... 
isation ,of the Services. 

The Honourable the Home Member raised ... question of constitutional 
law and read to us section 96-B (2) j but, in the same breath, he pointed out, 
that any opinion that this Assembly records -lVould be transmitted to the-
Secretary of State for his consideration. I submit, Sir, the question, there-
fore, is not one of constitutional law at all. It is perfectly within the juris-

_, diction of this Assembly to record its opinion and ask the Governor General 
~in Council to transmit it to the Secretary of State for consideration, and thiS' 
I think the Hono1l13ble the Home Member suggested, in' the later portion of 
bis sp~c , that he was prepared to do. It is, I submit, for the purpose of 
voicing the sentiments of the people of this country that this Resolution has 
been tabled by the Honourable the Mover, and it is for that purpose that, I 
submit, this Resolution should not be withdrawn but should be persisted in 
and divided upon, if necessary. I therefore, Sir, support the Resolution and 
invite the attention of the House to its extremely moderate terms and request 
the Honourable  Members to support it by their votes.' 

Ir. N. I. Samarth: Sir, I wish to address the House only on the-
constitutional qnestian which was raised by the Honourable the Home-
Member in his 'Weech. Section Q6-B says •  . •• 

The Honourable Sir William Vincent: May I offer one 
e~planation ? It may save the Honourable Member's ti1,1le. 
emphasized in this connection was the constitutional position of the 
ment of India there. I never suggested that it was unconstitutional 
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Hoose to make 80Qy recommendation. hut pointed out that i$ f~ e uncon-
s1;itutioneJ. for the Gov.el'nm.ent of India to make a pronolUlcement, whieJa 
wB.s within the jurisdiction of the Secretary of State. 

IIr. N. II. Samarth: T ~t is true, but I wish to point out another 
aspect of that constitutional objection. Section 96-B, . clause 2, only says 
this that the Secretary of State in Council may make mles f01· regulating 
'the classilication of the Civil Services in India,' which means, whether 
they are to be Imperial or Provincial, whether they ai·e to· be All-India. 
Services or whether they are to be Local Government Services; the classi-
fication of the executive services in India,' the methods of their recrni~ 
ment,' that is to say. the manner in which they are to be recruited, whether 
by nomination or examination in England or in India, 'their conditions 
of servil,le, pay and allowances, discipline and conduct'; but, so far as 'the 
recruitment of the services and their control' are concerned, the Govern-
ment of India Act was careful enough to provide other provisions, a.nd those 
provisions a.re embodied in section 96-C, which enjoins the Secretary of 
State in Council to appoint in India a Public Services Commi!;t;ion. The 
perlJonnel of tha.t Commission is given, a.nd then in clause 2 its functions: 

, The Public Service. Commis8ion shall discharge in regard to the recru itment and-
control of the Public Services in India Buch fuuctions as may be assigned thereto by _rl1; ~ 
made by the Secretary of State in Council.' 

The Honourable Sir ltIalcolm Hailey (Finance Member): By the 
Secretary of State in Council. 

ltIr. N. II. Samarth: True. I put specifically a question on that point 
at Simla to the Gevernment of India. I asked on the lOth September, 1921, 
the following question : 

'(a) Will the Government be pleased to state whether rules have belm made by the 
Secretary of State in Council for the establishment in India of a Public Services Commis.ion· 
.. enjoiDed by section OO·C of the Government of India Act P 

(b) If 10, will the Government be pleased to place the said r le~ on the table P 

(e) If not. do the Government of India propOie to communicate to the Secretary of 
State the desirability of expediting the matter P • 

The answer given was by the Honourable the Home Member: 

, (a) and \bJ. The rules have not yet been finally made. 

~ (e) Government have f01" some time been in telegraphic communication with the 
Secretary of State on the subject. and it is expected that the final form of the rules will be 
approved within a few days.' 

That was on the 10th September. I hoped that that period of ' a few days' 
would have expired, but appareni;ly it has not yet expired. The real remedy 
therefore, is in-the hands of this House to insist upon the Secretary of Stat~ 
in Council ma.king these rules and appointing a Public Services Commission 
as enjoined by that section j and it is the Public Services Commis8ion's 
funcw-on to make the recruitment in any way that it likes, in a.ccOl"dance 
-of course, with the rules made. I see the Hon<.ura.ble the Finance' Meroba:' 
indulging in a laugh, but, if he cares to refer to the report of, the Joint 
Com.mittee on this subject, he will find that the laugh will be probably 
~nst him. I insist, taerefol'e, thai t ~ Government of India should take 
thil neceua17 steps ill theJQJ&.tter and lilt for ~e rqles • 

• c2 
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The Honourable Sir William VinCent: Here· is the loint Committee 
Report. I should like 1;0 have the quotation of "hich the Honourable 
Mem~r is talking. 

. .lIr. N. 11. Samarth: If I am not wrong, it is in the second report of 
the J oint Parliamentary Committee on the draft rules. However, whether 
it isthere or not, the section is there and the statute is there, IUld I submit 
it is and will be the function of the Public Services Commission to give effect 
to the main idea. underlying the Resolution now before the House. 

Ir. Abdur Rahim (North-West Frontier Province: Nominated Non-
Official) : Sir, the amendment which stands in my name runs as follows : 

• Insert the following worda' subject to commuual representation of different commuM 
cities' in the third line of tIle Resolution after the word • shan'.' 

Sir, I have been listening to the speech of the Honourable Mover of the 
Resolution, and I must say that, before he started this Resolution, he ought 
to have started with this amendment. Weare all aware, Sir, of the noble 
traditions of this Assembly; and this Assembly is an AsseD}-bly based entirely 
on communal representation. That being the case, the Honourable Mover 
should have followed the traditions of the House and should have been the 
first to have admitted the respect which should be observed for communal 
rights. No doubt, Sir, I feel sympathy with Indian aspirations; but I must 
say that, situated as we are, we must have some regard for my community 
also; I must say that my community has been too obliging in this case all 
along-I mean the Muhammadan community. But, unfortunately, I find 
that advantage has been taken of this fact and my community cannot any 
longer be left out of account in matters like these. The thing is that 
justice must be done. We all know the condition of the Muhammadans. 
I will say this that, if the Honourable, Mover of the Resolution stands on this 
criterion, viz., the survival of the fittest, then I t·hink there is no meaning in 
moving this Resolution. Let there be fair competition between the English 
and the I ndian: But he ~rts his Resolution with this line of distinction 
that Indians must be given some rights as against the Europeans, and there-
fore, I think: I am perfectly justified, Sir, in standing up and demanding that 
some rights should be given to all the communities too, because India is not 
()ne whole, but is ma4e up of different communities and different races. I 
would request the Honourable gentleman that he should not think that I am 
lacking in aspirations as far as India is concerned. I quite agree with him 
in that spirit. But I must say that I differ from him in this, that, before 
such a Resolution is passed, there should be some line drawn, as I have said, 
because I am sure the Honourable gentleman does not mean that there should 
be this criterion of the survival of the fittest. 

Then the Honourable Member said that the administration was very ex-
pensive and must be made cheap. I must say that he should know very well 
that good things are expensive. A Lambardar once went to a Deputy Com-
missioner and said: 'Will you kindly dismiss the Slib-Inspector of Police? 
1 will do the work.' The Deputy Commissioner asked him how he \lauld 
do it. Then the Lambardar said: 'I do not want any pay ; in that way tht're 
will be a gt'el.t saving to Government; I will take bribes and live on that. 
The Sub. -Inspector does it and I shall do so without taking any pay a~ 
ever and Government will be saved &" good deal of money.' I hope the 
Honourable· MQver does not mean tliat officers who oceupy big posts should 
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do that. He must admit that they deserve the pay they get. H _they had 
been in any other walk of life, they would not -have got less than anybody 
else. 

Then, some remarks were made by the Honoumble the Home Member. 
I am sure he did not mean that the loyalty of the MUhammadans was in 
any way less than that of the other communities. The Muhammadans, I 
must say, have made sacrifices for their faith. I challenge anyone to deny 
this, that our sacrifice has been greater than the sacrifice of other communi-
ties. I do not mean that the other communities have been less loyal j no, 
far from that j but our case deserves special considemtion because we had 
made sacrifices of faith and I wish to bring that point to the notice of the 
Assembly. Unfortunately, in the case of the Muhammadans, love has been 
blind, but that does not matter so much, although, hard as it is, in their 
case fortune too has been blind, but in it there is this consolation that 
'fortune favours fools': Weare not fools. But what is "ad and cruel is 
that J nstice too is going to be proved blind in their (the Muhammadans') 
case. 

Then some reference was made to a SOlt of uneasiness that the official 
Members were f~elin  about the· future of the British in India. I think 
they should be easy about it j they have been our masters and they have 
been giving us this education and I think it is the whole tl'lwition of the 
English constitution that they must give in gracefully, ungl'Udgingly and 
cheerfully. I may assure the Honourable Member t a~ a good many Indians, 
the majority of the Indians in fact, love the British and stand for them. 

Before I sit down, I shall say one last word and it is this: that it is t ~ 

sense of justice of the British which demands the respect of all the com-
munities, and, as long as the British stick to that, they need have no fear of 
anything else. • 

Khan Bahadur Zahiruddin Ahmed (Dacca Division: Muhammadan 
Rural) : Sir, I ofter this Resolution my sympathy but not my support. Like the 
8war.aj Resolution, I think this Resolution is also premature. The administra-
tiun of India is a difficult and delicate problem and it is not yet -time that 
all the Britishers or a good number of them can be replaced by Indians. I 
have got personal knowledge of three Divisions in the province of Bengal, viz., 
the Presidency, Dacca and Chittagong Divisions j these three Divisions have 
11 or 12 districts. In whichever district an Indian, whether Hindu or 
Mussalman, became District Magistrate or District Superintendent of Police, 
the efficient administration of the district suffered. If any of my Honourable 
friends in this Assembly do desire to contradict me, I shall ask him to com-
pare the· administl'&tion of ChittagongDivision with that of the Dacca 
Divisio!l. One is a.n Indian-manned Division and the other is European-
manned. What I am saying is no doubt sad, but it is tl'Ue. 

Ifr. W. I. Hussanally: I rise to a point of order; is the Honoumble 
Melilber in Ol'der in going into personalities? 

Khan Bahadur Zahiruddin Ahmed: There is no fear of derailment, 
my friend, the point is yet workable and not out of order and I continue. I 
am confessing to an unpleasant truth, a:nd I have not yet become so civilized 
as to deny a -fact simply because it is ~st myself 01' my Own countrymen • 

• 
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Another objection of mine rests on the fact that India has -not yet become 
.,ne country and its peoples ha"e not yet become one nation. The Mussulmans 
.have not yet full confidence in the in ~ and the Hindus have not yet 
got full confidence in the Mussulmans. I will not be far wrong when I say 
that one desires for the f'xtermina.tion of the other. I a.m not against Hindu-
Moslem unity but an ardent desirel; of it, but I only say that they have 
not yet beco:ne one people. Part of the population of hoth has united. I 
-3dmit, but, on a treacherous principle. They have united in their common 
ha.tred of the British or in their commQn tl'eacherv to the GovE-rnment. One 
is dissatisfied for not getting everything; t ~ other is dissatisfied for not 
:getting a.nything, plul the Khilafat wrongs, That is, they are trying to build 
-:an edifice on a treacherous soil of quicksand which can never last. I 
-want a structure on a solid foundation. Let us unite in common 
co-operation with the Government, in mutual friendship for the British. 
This is the kind of unity I have striven for, I have wished for, I had 
-desired and longed for and I had prayed for, If there be any 
:Member or )Iembers with this principle in this Assembly, I am prepared 
to'follow his or their lead, As for treacherous friendship, I shun, I hate anel 
,I look with hOlTor on it, and I shall never be in it to the last days of my 
,life_ _ If such -Ii. Resolution wel'e .moved after a unity such as I have described, 
I will be the first man to second it, but not now. I have been often accused 
of being an enemy of Hindu-Moslem unity, that is, the black sheep of, the 
-fold, a renegade and a traitor. My reply is, I have not been properly under-
stood' One of the foremost and most farsighted statesmen, an Honourable 
-Member of this Assembly, brought in a Bill which, if pa-ssed, would have 
,made such unity not only possible but probable, and I was the only Mussnlman 
Member to vote for it., Does it show that I am against Hindu-Moslem 
unity? For a long time, in my opinion, the cake of cheese must 
be in the hands of the monkey, to be divided between the two contending cats. 
I define the kind of division 1 wish, 2-5ths for the monkey himself, 2-5ths for 
the big cat and l-5th for the other, the smaller cat. I believe this will be a 
. just and fail' division. If the monkey goes away leaving the cake of cheese 
between the two contending cats, what I fear is that t he result w:ill be the 
smaller cat may be killed, but it may wound ·the bigger cat in such a manner 
-that it will be crippled for its whole life. Then, it will be the time for the 
wolves of Japan, gorillas of the Himalayas, the wild cats of Mghanistan and 
the tame tigers of the Punjab, I me!)'n the Sikhs, to race for the cake of 
cheese, on which all four have their eyes. For the last 35 years of my life 
·1 have been in the company of these monkeys, and I noticed that they have 
'got a peculiar brain. Half of it)s that of a lion and the other half of a fox. 
The fox's part of the brain made me a coward and I got puzzled. It will be 
a very very difficult task to get the upperhand of these monkeys, and I must 
say here that I have never been deceived whenever I had trusted them. I 
found them just, honest, helpful and most reliable. I must say that unique 
people are these monkeys. They have given me a treatment which was 
'denied to me by my own countrymen. These monkeys have got the strbngth 
Qf the lion with the ingenuity of the fox. -The Honourable Members will get 
nothing by annoying them, by being mde to them, by rebelling against 
them, but they will-get everything by politeness, by convincing them, by 
.coaxing them, by humouring them and by singing a sonoo..to them, If the 
Indians are so ~olis  as to question t ~ authority of t ~ monkeys, who a.re 
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'l'e&lly lions in disguise, they"""'IVill hear them roaring, and we Indians. will get 
our spleens burst and occasionally the paws of the lions will' be' on their 
neck.s and these will rea~ as easily as any stick in a match-box. 

The Honourable Mover of this Resolution said that the recruitment for 
;the All-India. Services should be made in India. In this respect, I may say a 
few worde. I asked an Indian friend of mine, ~o was in Great Britain for 
"25 years, il all the sons of that soil are like the members of the Indian Civil 
;Sel'vice or like the young men in the commercial line that wc get here. The 
. .reply that I 'got from him satisfied me. He said : 'Certainly not. We get 
.only the best brain or the cream of the population of that land'. If the recruit-
ment will take place in India, we will not get these lions' cubs in such 
numbers as we are getting them now. The Honourable Member has candidly 
confessed what enormous good these lions' c ~. have done to India, and I 
ea.nnot understand why, after this acknowledgment, he should like to shut 
the source from which we get these boons. My Honourable friend has said 
that he does not support the communal interest, and that is the main reason 
why I do not support him. He wants the whole cake of cheese for the big 
.cat only, but the smaller cats think quite differently. Sir, a little digression 
please. I am interested in two orphan girls. 1, one day, handed an apple to 
the elder one to divide it with her younger sister. She ran away with the 
whole apple: Another day, I handed another apple to the youn."coer sister with 
the same request. She caught the apple with both her hands and put both 
her hands between her legs, but, as soon as my attention was withdrawn from 
it, the elder sister came in and took away the apple from her younger sister by 
force. From that day I began to hand over anything for those infants to 
their adopted mother who ~e  to divide everything in a just ratio. Such an 
adopted mother is the Britisher ill India. In short, in the interest of a few 
intelligentsia, the interest of the masses of the populations cannot be sacrificed. 
With thelie few words, I oppose the Resolution . 

• ---
The Assembly then adjourned for Lunch till Twenty-Five Minutes past 

"Two of the Clock. 

The Assembly re-assembled after Lunch at Twenty-Five Minutes past Tw.o 
~f the Clock. Mr. President was in the Chair. 

l1.r. K. G. Bagde (Bombay Central Division: Non-Muhammadan 
:Rural) : Sir, I rise to move the amendment which stands in my name. It 
nns thus: 
, Insert the word. ' with due regard to the interest. of various communities' in the thll'll 

line of the Resolu.tion after the word ' ehall .: 

Sir, at the ou.tset, I would like to tell this Honse that, 'as far as the 
principle is concerned, and with the l'eservation that I make in my 
amendment, I do not oppose the Resolution moved by my Honourable friend, 
. Mr. J amnadas Dwarkadas. It is quite natural that. with the political advance 
.oOf our country, we should expect increased Indianisation of all services. Even 
no ~e see tha.t we are slowly achieving what is asked for by the Resolution 
now uoder consideration. The Mover of the Resolution wauts tha.t the rate 
,.of this increase should be accelerated. . There . are no two opinions about that . 
. 1 do admit tha.t, excepting those posts for which British incumbents would be 
mevital:)ly necessary, all other posts should be filled up by Indians. I need 
,not dwell upon the va.rious adv.antag.6 re3ulting from. such displacement . 

• 
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The Honourable the Mover has laid stress on the economic advantages of 

such a change. Our administration is top-heavy. It is too costly. It 
presses upon the country heavily in its adverse financial conditions. The only 
way to remedy this evil is to replace high-paid British' officials by Indians. 
In this remedy we presuppOie that Indian officers will be less costly. Though 
it may not be wrong to make such a supposition, Sir, I must say that, with 
regard to this point, I am not now as optimistic as I had been before. I once 
believed that under the new regime of the Reforms, those Indians going into 
high offices would show the fullest regard for the poverty of their country 
and offer to serve on at least half the pa.y they were entitled  to. Except in 
certain cases, we are generally disappointed. Let us' hope that the various 
Legislatures concerned will do their best and set our new officials aright. 

Now, Sir, there are many other things to be taken into consideration in 
Indianising any Service. I admit that, when we are taking vast and fast 
strides towards our political goal, we should ha.ve our Public Services manned 
by Indians. If there were no other complications in Indian Society, nobody 
would even think otherwise. But, unfortunately for us all, it is on account of 
these very social complications that it is necessa.ry to move very cautiously in 
this direction, I mean in the problem of Indianising Public Services of any 
kind. 

Some of our friends here may not like that I should bring in these social 
complications at this juncture. I am sorry that my sense of duty forces me 
to speak out my mind. It is no use blinking plain facts and rigid experience. 
I am as earnest as anybody else that India. should grow into a powerful 
democracy under the Illgis of the British Rule. But, Sir, I submit that we 
cannot achieve that unless we develop all round. On account of our social 
differences and difficulties. we are handicapped in every movement. Unless 
we overcome these difficulties and get rid of these differences, there is very 
little chance of real success. Nothing can be gained by ignoring these com-
plications. They must be attended to and solutions found. Weare not a 
homogeneous people. Indians are not all so many angels actuated by nothing 
but their sense of duty towards, their nation. There are conHicts of in-
terel'ts between the followers of different religions. There are similar 
c~nflicts between people under the fold of one religion but divided into 
various castes. Wherever and whenever opportunities offer we see many 
trjing to support the claims and interests of their own classes or castes; 
and it is· the first and the foremost duty of those responsible for the 
peaceful and progressive administration of this country to see that equitable 
and necessary ba.la.nce is maintained· between all these interests, and that 
no single intetest or few interests get a preponderance over all others and 
thus hamper the general progress. This is exactly what has been done, and 
that is why I am obliged to move my amendment. 
I do not profess to speak with regard to all provinces. But, as far as 

the southern portion of the Born l;ay Presidency is concerned, I say that 
the preponderance of one commnnIty greatly hampers our progress. oThe 
gentlemen here are aware that the institution of caste divides Hindus into 
castes of various degrees of inequality. With the slow progress of education.. 
every community is trying to make some headway. Thert! are various move-
ments, religious, social, educational and political, ~tarte . But, in every 
movement, the educationally backwal'd claeses meet with staunch and 
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inequitable opposition at the hands of one Hindu community which is fore-
most in education and public service in my part of the country. Sir, it is 
impossible within the limit of time at my disposal to give this House any 
aMlequate idea of our sufferings. Sir. even those who fight openly ~nst 
Government are better off than the Non-Brahmins. The Non-Brahmins are 
fighting for freedom of c~nscience, ·social equality, removal of untouchability, 
proportionate representation on local Legislatures and the central Legislature 
and also a proportionate share in the Public Services and other similar 
objects. But it is exactly for these obJects of their movement that they 
have been ill·treated by those in authority, who belong to the socially privileg-
ed classes. Day by day, matters are approaching a crisis, and I would here 
humbly remind the Government that if proper steps are not immediately 
taken a.nd this evil remedied, gt'8.ve consequences may follow at any mgment. 

Sir, in reply to all that I av~ said, I may be told that these are provincial 
matters, and we should move the provincial Governments and seek redress 
at their hands. To this I reply that we are doing our best. Weare holding 
public meetings, ventilating our grievances, praying the provincial Government 
to right the wrongs, sending petitions, and interviewing departmental heads, 
and thus acquainting them with our difficulties. We have been making all 
possible efforts for the last three or fOQr years. But, Sir, I .am sorry to 
inform this House that we have not achieved any appreciable telief at the 
hands of onr pl"Ovincial Government. Weare intensely dissatislied with 
these conditions and it is with a view to bring our grievances and sufferings 
to the notice of the Central Government, which is the fountain head of all 
administration, that I am obliged to say all this before this House to-day. 

Sir, we want justice; not justice as dealt out at present, but justice of a 
truly paternal Government. I think I am right when I fi&Y that the present 
system of recruiting for Services is not just. Too much is made of the 
principles of free competition and e:iiciency. I do not deny the element of 
justice underlying these two principles. But, Sir, inconsiderate and wholesale 
application of these pl'inciples, without due attention to the peculiarly 
complicated social conditions, does result, and, I say, has resulted, in giving 
ri.e to serious anomalies. Government have failed to duly understand and 
take into consideration the social differences in this country. Like the head 
of a family who . looks to the interests of all members concerned, it was the 
duty of Government to safeguard the interests of I all communities. Had 
Government followed this policy, then the present state of things would not 
have arisen. 

There is another important reason why I press lQy amendment at this time. 
The question before us is the Indianisation of All-Indian Services.Suppos-
ing that Government accedes to popular demand in this re~pect, it 
means that some of the higher posts which are now manned by 
Englishmen will be manned by Indians, but on my side of the country the 
W01-d ' Indians ',as a matter of experience, in this connection means' members 
of advanced classes '. This would render our condition still worse. I know, 
SillJ that, since the War, many posts which wel'e formerly held by Europeans 
are now held by Indians. For example, many of the sub-divisional magistrates 
were formerly Europeans, but now the majority of them are Indians. 
This increase of Indians, which for us means members of advanced 
communities as I have said above, has done us great harm. (Hear, ~.  

Whatever might be said by others ~t  regard to European officers in this 

• 
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oountry, I, Sir, emphatica.lly say that between Indians aod Indians at least 
we have always found, as a. matter of practical experience, that European 
()fficers are more just and less prejudiced. (Hear, hea.r.i There are numerous 
~riminal cases in which one or other of the two parties prays for transfer to 
the Court of some European Magistrate. 

. And hel:e 1 can give the Honoui'able House a bit of my own experience. 
Three years ago I had a case from an accused woman who belonged to the 
depressed classes. She was chal'ged under section 295 of the Indian Penal 
Code, and the trying magistrate, who was a Brahmin, had convicted 
her. When I went through tht> papers of the car.e I thought it was 
necessary to have the appeal heard before some European Magistrate. 
W.e ali know that at that time the district }lagistrates were very busy in 
connection with war duties. I saw the district Magistrate and requested him 
to have the appeal on his file.. I had a  conversation with him for full· 
fifteen minutes and I told him of the seriousness of the question involved. 
He acceded to my request, and fortunately I am glad to tell you that the 
accused was acquitted. I am sure, had the case come up before any Indian 
gentleman, be he a Muhammadan, be he a Christian, we would not have 
got justk-e in that case, because, as far as religion is concerned, our views 
are very strong on particular points. Weare born in thes;) surroundings 
and it is very difficult for us to change our views. (.An Honourahle Memher : 
• Shame '.) 

I.n other departments too, European officers are always approached for 
fairness and justice. 'U nder these circumstances, if the number of European 
()fficers is reduced by Indianising the Public Services, even All-India Public 
Sen-ices, without due regard to the intel'ests of various communities, it would 
result in graver injustice to the masses of this country, masses who are 
inart~ late and who look to the British authorities to help them best in their 
progress. . 

Sir, I have made a modest proposal. I only request the Government that 
they should have due regard to the interests of various communities. I do 
not suggest or mean that etliciency of admiuistration should be sacrificed; 
but I want to bring to the notice of Government that the claims of 
the various communities have not been properly attended to, and Government 
must lay down, as a matter of policy, to give all possible encouragement to 
the various communities and secure that balance of the claims and.interests of 
various communities which would make it impossible for a.ny one or more com-
'munities to hinder the legitimate activities and discourage the just aspirations 
.'of other communities. If the Government is not going to adopt this just 
.principle as a matter of policy, Sir, I, as representing the non-lJrahmins of 
the Bombay Deccan, shall have to oppose any proposal for increasing the 
number of Indians in the higher Serv:ices. 

Sir, I have now done. I appeal to my friends here to take 'my amendment 
in the propel' spirit. I am not actuated by any feeling of hatred 01' eavy 
agaim·t this 01' that community. But, at the same time, I must do my dnty 
and se~ that our path is not beset with diffieulties that are removable. Some 
say that the British element in our Public Services is an evil. But I submit, 
Sir, that I emphatically repudiate such an allegation. I firmly ~lieve that 
we owe mueh to British administraticfh and are extremely grateful for the 
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"help and inspiration we have derived from it, and it is ~ y with a v:ew·that 
the B~ itis  charac.'ter-which I take as a .. ynonym -for the truly democratic 
character-of the administration should be maintained that I put this 
:amendment before this House. -

With these few words I respectfully request the House to II1lpport my 
:amendment. 

The Honourable Sir William Vincent: The amendment moved by 
Mr. Bagde and that moved just before lunch by Mr. Abdur Rahim Khan are 
'SOUle indication to the Assembly of one of the difficulties which must be con-
·sidered in connection with this problem. One of the questions which the 
Government will have to face in connection with the recruitment of the 
.different Services is this communal qllestioJi. We, the Government of 
-India, have never been oblivious of this fact, at least not in my time, and I 
have no doubt that the ('ame might( be said of my predece,!sor. The 
~ iffic lties between Brahmins and Non-Brahmins were not acute, at 
-.least in the Bombay Presidency, until recently, but the Muhammadan 
-difficulty has been evel' present before our minds, and though on 
many occasions I have been assured by advanced Muhammadans that we 
-pay too much consideration to it, that the ~ amma ans were perfectly r~y 
-to take their chance in open competition with the Hindus for any service in 
India. which may be true of certain advanced individuals of the community, I 
;my&elf have never found it was safe to ~ccept that view. When there :were any 
<appointments to be filled, I have always had put up to me with great insistence 
-the clai.ms of the Muhammadan community to a full share in them. But, sO 
'far as this pal'ticulal' point is concerned, the Government of India Act itself 
Iprovides for it, and I will cite the relevent provision of the Act to show that 
·the authorities haTe not been negligent in this matter. Section 97, sub-
section 6 of tba.t Act runs as follows: 

• 
• The SeCl'ataTY of State may make ap oit~ nents for the Indian Civil Service of perBons 

-domiciled in India in accoTdance with Buch rules as may be prescTibed by the Secretary of 
.. State in Counciilwith the concurrence of the majol'ity of votes at a meeting of the CounciL' 

Now, this is a proviFion that admits the difficulty that may arise from any 
,c.>mpetitive examination and provides, to some extent at an.v rate, for the secur-
jng of the representation of the va.rious provinces and communities. For 
.it is not merely a question of certa.in communities being backward but of 
·certain provinces being backward. I can understand representa.tives of 
'particulal' provinces, or indeed representatives of particular castes in 
'pa.rticular provinces, coming forward and saying: ' We welcome open oom-
-petitive examinations for every appointment, for we are quite sure that we 
·shall seCUl'e in this ma.nner all the appointments there are.' Such a position 
:has not arisen and we must guard against such a contingency. It is the fear 
-of this, however, that is at the bottom of a good deal of this discussion that 
has gone on to-day. I can quite understand the support which this Resolution 
:has \'eceivedfrem certain Ilonourable Members of this Assembly 

lIIr. N ••. Samarth: I am a non-Brahmin and I have supported. the 
"Rdr>olution. 

-. 
The Honaurable Sir William Vincent: As I was saying, Sir, this pro-

-vision in the Government of India Act enables Government to nominate 
.candidates of particular classes or communities in order, when necessary, to 
;avoid anomalies arising out of a l*1'ely competitive system, and we hope 

• 
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very shortly to issue rules in regard to this subject, which, I trUst, may meefr 
the requirements of· the case. On this occasion, perhaps, we may be more 
fortunate than on the occasion to which reference was made by my Honourable-
friend, Mr. Samarth, regarding the Public Services Commission. Sir, there-
are some occasions on which an accused has to plead guilty, and this is one o£ 
them. I was unduly optimistic as to the rate at which we might get on with 
those rules, for unexpected difficulties have arisen as to the proper formula 
for the rules and the principles upon which these rules should be based, and this 
has occasioned delay. I will try to be more careful about prophesying in 
future. That is the only ncuse I can offer. 

Turning now, if I may, for one moment to the subject of It he main debater 
and bealing in mind that we al'e now sitting on Saturday afternoon when many 
Members expect a half-holiday, I venture to suggest a possible flia media which 
may meet the Honourable Mover an'll Members of this Assembly. I do not 
think that, at least on many aspects of tliis case, there is really any great differ-
ence of opinion between us. My main object to-day" is to prevent this 
Assembly from coming to a premature and hasty decision on insufficient 
information in regard to a matter of the gravest moment; the Honourable 
Member has not, if I may say so, any very intimate knowledge of the-
intricate questions now under discussion. What I suggest to the Assembly 
is that it should take this line. Before we proceed further in this matter, we-
will ask Government to make an inquiry from Local Governments as to the 
possibilities of a speedy advance in the directign we advocate and then consi-
der the qnestion again. " 

I a.m myself not at all sure whether in the end it will not be necessary 
to appoint a Commission to examine the whole subje(:t, but that is anothel'" 
mattPor. • 

And, Sir, there is another point' to which I must refer. It has been 
suggested that I have pleaded in this Assembly for a definite decision one way 
or the other. I disclaim that suggestion. What I have attempted to dO' 
is to make a plain statement of the arguments on the one side and 
on the other. I have attempted to make a fairly impartial and 
detached explanation of the difficulties of the whole c.1se. In such 
circumstances, the nse of the words 'plead' and 'admission' is, I submit, 
unfair. Now, I think ·that it will shorten the debate and may meet the-
Honourable Mover if I suggest the following amendment in his Resolution: 

'InquiIies should without delay be iuaugurated as to the measureB poBsible to give 
further effect to the Declaration of AUIN.t 20th, 1917, in the direction of increased recr.uit-
ment of Indians for the All-India ServiCf's.' 
I suggest that these words should be substituted for the passage in the origi:" 
nal Resolution beginning 'having regard to) down to 'as far as possible in 
India.' I want to make my position quite clear on this occasion. That is an 
amendment which I propose, if it will meet the Honourable Mover. 

llr. President: The original question was : 
t 

• Thill Assembly recommends to the Governor General in Conncil that having rE'gal'd to' 
the Declaration of August, 1917, he be pleased to arrange that, in futul'e, the l'ecruitment 
for all the All-India Services excepting those of a techniC@ol character shall be made. as far 
as possible. in India and also to take steps to provide in India such educational facilities a8 
would enable Indians to enter these technic:.l Sel'Vices in larger nnmber. than is at present 
pouible.' 
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, Since which an amendment has J>een moved: 
• In,ert the following words • subject to communal representation of different communi-

ties' in the third line of the Resolution after the word' .hall': 
The qnestion is that that amendment be made. 

The motion was negatived. 

Mr. President: Further amendment moved: 
• InseI't the words' with due regard to the interests of various commnnities' in the 

third line of the Resolntion after th, word ' shall • .' 

The question is that that amendment be made. 

The motion was negatived. 

Ir. F. IcCarthy (Burma: Eu'ropean) ': Sir, 
amendment to Mr. Jamnadas Dwarkadas's Resolution. 

I want to, move an 
I will read it : 

• This Assembly recommends to the Governor General in Council that, having regard 
to the Declara.tion of August, 1917, he be plea.sed to a.rra.nge that in future the recruitment 
for the All-India Services sba.ll cease forthwith. ' 

Ir. President: The Honourable the Home Member has moved an 
amendment which takes precedence of that. I thought the Honourable 
Member was rising to discuss the amendment of the Honourable the Home 
Member. 

Further amendment moved : 
• After the word' Council .' in line I, insert: 
• that inqniries shonld be inaugnra.ted. without delay as to the measnres possible to gift 

further eJfect to the Dechu-ation of August 2Oth,1917, in the direction of incl'1!8.lled 
l"8Crnitment of Indians for the All-India Services': 

Ir. J amnadas Dwarkadas: I rise, Sir. to accept the amendment moved 
by my Honourable friend, the Home Member. But in doing so, I want to 
make it clear that it seems to me that there is a consenSD8 of opinion in the 
conntry, backed, if I may say so, by the majority in this House, that the All-
India Services should be Indianised. If I rise to accept the amendment moved 
by my Hononrable friend, Sir William Vincent, it is only with a view to giving 
the Government a chance to ascertain the views of the Local Governments and 
other parties concerned on this all-important question. But I feel certain that 
this inquiry will be launched almost immediately, and I take it for granted 
that the result of the inquiiy will not be binding either on this House or on 
any other party. At the same time, I think any Member of this Hpuse, 
inclnding myself, will be at liberty to move a Resolution in the terms in which 
I have had the honour of moving it to-day, after the result of the inquiry is 
published. Sir, I take ex;ception to a remark made by my Honourable friend, 
the Home Member.  I think it would not be right for any Member of the 
House, even if he is in the position of the Leader of the House, to attribute 
motives to any Memoor. I find, ho'!ever, that my Honourable friend said t~t 
he could very well understand the object of those who supported the Resolution. 
(..4 ioice : ' he is right J). With due deference .  • •• 

-The Honourable Sir William Vincent: Sir, I do not think I said 
C object J. I said I could understand Certain people supporting a particular policy. 

Jfr. Jamnadas Dwarkadas: It comes to the same thing, Sir. The 
Honourable the Home Member said tltat he well understood our supporting.. • 

• 
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The Honourable Sir William Vincent: I was not referring to the-' 
Honourable Member, 

lIr. Jamnadas Dwarkadas : I want to ask my Honoura.ble friend, the-
Home Member, if he can point' to any member of my community, the 
community to which I have the honour to belong, who has ever aspired to be-
admitted to the Services. Does the Honourable the Home Member think that 
whenever,or on occasions like this, when a :Member brings forward a motion 
of this' character, he does it with the object of securing a benefit to his com-
munity? (A 'Voice: 'No, no.') So far as' I am concerned, and I think I 
can !:peak on behalf of many Members of this House, if they put forward. 
any Resolution, they do it with the sole view of giving·the advantage of it 
not to one particular community or another but to the whole Indian community. 
(Hear, hear., (A 'Voice: 'It is a matter of opinion.') And, Sir, not only do I 
repudiate that suggestion made by my HonourablefrieIid, the Home Member .... ~ 

The Honourable Sir William Vincent: Sir, may I assure the Hon-
om-able :Member I did not insinuate anything l-egarding him at all. I do· 
not know why he is repudiating what was never done. I never made the 
suggestion he repudiates, but, if I appeared to do so, I regret it; it was not 
intentional. 

Ir. J amnadas Dwark.adas: I am glad the Honourable Member' 

3 P.lI. 
did not mean to make that suggestion, and, if that is so, I shall not 
pnrsue the matter any further. I do, Sir, want to repudiate the 

suggestion made by my Honourable friend, ·Mr. Bagde, in urging the claim of 
variQUS communities before this House. I know that the amendment has 
been thrown out by the House, but I cannot help £aying that the state-· 
ment that he has made with regard to the preference that the members 
of certain communities would giye to the members of their community is, to· 
my mind, absolutely without foundatioE. (Mr. E. L. Price: ' No, no!) We, the' 
Members of this House, are concerned with the good of India as a whole : and, 
if we are securing the good of the whole community of .Indians, all the com-
munities that comprise the population of Indians will benefit out of it. To 
make this suggestion on the ground that certain communities are going to 
suffer from the c&lTying out. of these reforms is an admission of weakness 
on the part of various communities which I am not prepared to admit that these 
communities have. Sir, I accept the amendment moved by my Honourable 
friend, Sir Willam Vincent, because I think it goes a great way in meeting the 
esi~e that many of us ha.ve (Hear, hear), that the whole question should be 
thrashed out, that an inquiry should be made, alld that we should 
ascertain the views of the Local Governments and other partip.s concerned as to-
what is possible, what reforms are possible in this direction. I want again to 
emphasize this fact, that it is not the desire, either my desire or the dt-sire of 
any of my supporters, that we should feel in any way, that we should show in 
any way ingratitude to the members of the Indian Civil Service or other Im-
perial Services, who have done remarkable service to tbis country. We shall 
always welcome the co-operation of men who come from Great Britain, and we 
look forward to a time when the differences that now exist between the vatlOus 
eommunities will so far disappear as to make fitness the only test for a mis~ 
sion to these Services. _' . 

With these words, Sir, I have gt'eat pleasure in accepting the amendment 
moved by my Honourable friend. , 
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lIr. F. lIcCarthy: Sir, 1 do not think the proposed inquiry' will 
advance matters one step. We shall spend a good deal of time in asking 
Local Governments what their opinion is, ~n  I do not see what further in . 
formation we ('an have beyond what we have got. 1 should like to move-
my amendment to the ltesolution of Mr. Jamnadas Dwarkadas, if I am in 
Oluer now. 

The Honourable Sir _alcolm Hailey: I rise to a point of order,-
it is to a.sk you, Sir, for a ruling as til whether the proposed amendment 
is in order. We started the debate on the question of an increase in 
the proportion of Indians in the All-India Services. The amendment is to-
the effect that there should be no furtber recruitment to the All-India. 
'Services, viz., that  that should be brought to 3.n end. May J put to you a 
parallel? If the House has before it the question of inCl'easing the proportion 
of Indians among the officers of the Indian Army, would it be reasonable to-
putforward an amendment that the Indian Army be disbanded? 

Ir. President: I have not the Honourable Member's amendment before 
me" but, in any . case, the amendment cannot be taken as against the amenu-
ment now before the House. If the Honourable Member chooses to address 
his remarks to the amendment moved by the Home Member, he would be in 
order. 

Ir. F. lIcCarthy: I am sorry my amendment is not in Oluer. I 
shall confine myself to the Home M ember's amendment. We have 
heard a great deal to-day about the Indianisation of the Services. I want to 
say, in the first place, coming from Burma, that we do not want Indian 
• officials and, if the Burmese people are consulted, they will not have any 
Indian officials. cheap or dear. I hope that this point will be clear to the-
House and if the Leader of the Democratic party, Mr. Ginwala, were 
here, he wouldl I hope, support me. It is the unanimous opinion of B1ll'Dla.-
It may be asked, what then is our concern with the Indianisation of the 
Services? It is just this. It is our' misfortune to be here; it is our' 
misfortune to be connected with India, and we must, therefore, do our-
bes4-for what we think the common good. In his earlier speech, the:-
Honourable the Home Member gave us a lot of facts,' with which, I thinkJ 
we aTe all familiar. He told us, what we all know to be the fact, that the 
conditions of service in India are such that you cannot get picked men 
to come, as wa.s the case in the past. He went on to say that Government 
had much hesitation in inviting men to come to India. Self-Government,. 
he ~l  us, is irreconcilable with government by o tsi~ers, government by 
members of another race, and he suggested that Local Governments shoula 
be consulted. But :what I want is that we should go a step further, and 
leave practically the whole matter in the hands of tbe Local Governments 
by stoPlling l'ecruitmellt in .England for the All-India Services. 
The amendment suggested by ->the . Home Member, and apparently 

accepted by Mr. Jamnadas, does not carry us far enough. Mr. Jamnadas 
can hardly object to my amendment. It would, I hope, satisfy his criterion 
of dhea.pness, which is apparently the main criterion he applies. The pro-
posal would also mean the abolition in time of the All-India. Services, which 
would become Provincial Services. Every province would then have officers 
who understand the people, their language, thair habits and customs, whereas, 
Mr. JamnadasJs Resolution would ~ean the ~ er of a Sikh or a Punjabi 
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Muhammadan being posted to Madras, a Madrasi officer to the N orth-West 
Frontier Province, a Bengali to the Punja.b, and so on. In time, of course, 
provincial officers would do the work that the Indian Civil Service are doing 
now. Efficiency might, of -course, suffer •  .  • 

The Honourable Sir William Vincent: Is the Honourable Member 
in order in arguing an amendment which he has not been allowed to 
move? 

1Ir. President: He is, I understand, discussing the position of the All-
India Sel'Vices. 

Ir. F. IcCarthy: My l'emarks ari~e from the amendment moved 
by Sir William Vincent. My point is that the proposed reference to the 
Local Governments carries us no further, for we cannot obtain from them 
any information which we do not already possess. 

Ir. li. I. Joshi (Nominated: Labour Interests): Althouga the Leader 
of the Democratic Party is pressing me to 

Ir. President: Order, order. I did not know the Honourable Mem-
ber wa.nted to move another amendment. 
The original Resolution was : 

'That this Assembly reQOlllmenda to the Governor General in Council that, having regard 
to the Decl8.l.'ation of August, 1917, he be pleased to arrange that, in future, the • 
recruitment for all the All-India Services, excepting those of a technical character,.hall 
be made, as far as possible, in India, and also to take steps to provide in India such 
educational facilities as would enable Indians to entell' these technical Services in lal'ger 
numbers than is at present poasible.' 

Since which an amendment has been moved: 
, That the . worda .. 'inquiries should, without delay, be inauguratll'l as to the measure, 

possible to give further effect to th Decl8.l.'ation of August 20, 1917, in the direction 
(If increased recruitment of Indians for the All-India Services' be substituted for the words 
from 'having regard ' in the first line down to the worda' in India 'in the foul'th line 
where they occur for the m .. t time: 
The question is that that amendment be made. 

The motion was adopted. 

Ir. li. I. Joshi: As the House is very much tired, I assure the Mem-
bers that I will noll take more than two minutes in proposing my amend-
ment. Moreover, I shall a.ssure the Members on the Government Benches 
that my amendment will prove to be to their advantage. My amendment 
is this: 
• And that b,e be fUl'ther pleased. to ann~ .lY. appoin~ a o~ittee to inquire into, 

and report upon, the progress made lD the dIrectIon of lDtroduclng the Indian element 
into the var\ous services in India, referred. to above.' 

Ir. President: The Honourable Member will attain the same end br 
putting the word f annual' before the Honourable Sir William Vinct:nt s 
amendment . 

. ~.~. I. ~os i.  ~ will explain, Sir, in one or. two words what my 
obJect 18 10 movmg th18 amendment. Personally, Sir, I believe that the 
.major portion of the unrest .that we see h the country is due to the feeling of 



INDlANI8ATION OP THE SERVICE.'!. 2391 
- , 

the people, especially of the educated classes, that they do not get their proper 
share of the appointments in the Public Services. I feel that  that is a more 
potent cause of the unrest than anythng, for, if.the people had really cared 
for a representative Government, they would not have appointed a Dictator in 
such a short time. I feel, therefore, very strongly that this question of the -
-appointment of Indians in the various Imperial 'Services is very important, 
and I think a rE-port on this question will be very helpful in alla.ying the 
unrest. It is, therefore, in the interests of Government that this report 
should be made. Moreover, when I ask that a report should be made 1.y a 
Committee of the Legislature, it is also in the interestP of the Government. 
If the report is made by the officers of Government, then certainly it will be 
condemned as being a report made by those who hold a monopoly of those 
Services. Therefore, from both the points of view, if a report is submitted 
-entirely by a Committee of the Legislature as to the progress made in Indianis-
ing the services, it will be to the advantage of Government and, I think, that 
it will -also prove very advantageous to the people. 
With these remarks, Sir, I commend my amendment for the support of 

the House. 

The Honourable Sir William Vincent: Sir, I am ~la  that in the 
amendment, as put from the Chair, the Assembly has been saved. from adopting 
the split infiuitive which has been our horror in the Secrf."tariat for many years. 
(Laughter.) On the merits of the proposal, may I say that there are a great 
many people who take the same view as Mr. Joshi regarding the importance 
-of this qUe&tion'of increasing the number of Indians in the Services, and there 
.are many who believe that. if that had been done. it would really have been a 
more substantial way of meeting Indian demands than the changes towards 
responsible Government which have been made. Mr. Joshi is by no means 
.singular in that view; it was one which was held by many experienced officials. 
But it is perha'ps a little too late to retrace our steps in that direction. 
whatever we might think. 

Sir, I referred on previous occasions to the pathetic belief of some of the 
Members of this Assembly in Committees; but this is the first time that I 
have heard it solemnly proposed that a Committee should be appointed annually 
merely to report on the progress made towards the Indianisation of the Services, 
.a matter which can be ascertained at any time from a statement properly 
prepared. I venture to submit that no Assembly which is not affected with 
some kind of mania for Committees would think of acceding to such a pro-
posal. After all, all the Honourable Member wants is a return of what is 
being done. and that return any Member Cll.n get from the Gove"nment at any 
time he likes; and if he is not satisfied with the information given, he can 
put supplementary questions about it, or, if· he likes, suggest that Gov-
-ernment should issue a quinqueilDial review of the figures. But the suggestion 
that Government, inputting forward this report. would not put forward the 
true facts and that, therefore, you must have a non-official Committee to see 
that.r0u get the true facts, is a little unworthy of the Mover. I do not think 
.he can have meant it. 

Mr. N .•. Joshi: Not at all. I have explained it in your favour. 

The Btn~ ra le Sir William Vincent: J am a.lways glad of assista ~  
but there are times when ' Timeo Da'llao8 et dona :!ere,&te,' and 1 am afraid 
-.sometimes even of offers of helP. 
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[Sir William Vincent.] 
In any case, I hope the House will not seriously consider a proposal to 

appoint a Committee for a purpose such as is proposed. . 

Ir. PreSident: Perhaps the Honourable. Member's point is met by 
what the Honourable the Home Member has just said. 

Ir, N. I. Joshi: I beg leave to withdl'1low the amendment in considera.-
tion of the assurance given by the Honourable the Home Member. 

The amendment* was, by leave of the Assembly, withdrawn. 

Ir. President: The question is that the following Resolution, as 
amended, be accepted : 

'That this Assembly recommends to the Governor General in Council that iftljfl.iri,. 
doldd, without delay, be inaugurated as to the measure, po,nble to give further effect to 
the Declaration of ..4.ugult 20,1917,;11 the directio1& of i1lC1'eaRed recr"itme1&t qf F1IlutJ1&I 
for the ..4.ll-IfUiia Bll1'flicel, and also that steps be taken to provide in India such educa-
tional-facilities as would enable Indians t~ enter the te<·hnil'al ServiClll lin larger nllmbers 
than is at present poIIsible.· 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on. Monday, the 
. 13th February, 1922. 

• Vile page 2390 tJme.-
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